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Seventeenth Loksabha

an=

Title: Regarding sanction of an integrated cold storage for Potatoes in Arambagh Parliamenta
Constituency.

SHRIMATI APARUPA PODDAR (ARAMBAGH): Sir, West Bengal is a major potato-growir
State of India and farmers mainly grow Jyoti, Chandramukhi and hybrid varieties like Super S
Super 6 and Pokhraj. Around four lakh Lakh acres of land 1s under potato cultivation in Beng
and an estimated 10 lakh farmers are engaged in potato farming. Potato production in West Beng
1s higher by nearly 16 per cent at 110 lakh tonne out of which 71 lakh tonne of potatoes were ke
in cold. storage this year.

In Potato farming, cool temperature is of utmost importance for good produce. NV
constituency of Armabagh has substantial number of potato farmers who store their produce
cold storages for which they have to fork out additional fees, often to private entities. West Beng
has vast growth potential in the horticulture sector and being one of the leading producers ¢
potato, there is a requirement to shift from cold storages to integrated cold chains to realise its ft
potential. Modernisation-cum-retrofitting of the existing traditional cold storages into mult
purpose cold storages will be the right step. In view of the expected high production of potato
West Bengal in the current year, I request the Government to sanction an integrated cold storag
for potatoes in my constituency of Arambagh.

*t47

Title: Regarding hike in prices of Petroleum Products.

PROF. SOUGATA RAY (DUM DUM): Sir, thank you for thanking us.
Under Rule 377, I point out to the astronomical ... (Interruptions)
HON. CHAIRPERSON: Kindly go by your text.

PROF. SOUGATA RAY: Sir, one or two lines may be here or there.
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AT FHTAR : 3117 3707 CaRe R IABTUY
PROF. SOUGATA RAY: Sir, you look at Rule 377 in the book. I am going by the book.

HON. CHAIRPERSON: No.

PROF. SOUGATA RAY: Please allow me. This is a very important matter. Petrol and diesel rat
in the country have sharply increased after the latest round of fuel price hike by oil marketir
companies (OMCS). Experts have said that the continuous increase in fuel prices will have
widespread impact on citizens and the overall economy. The petrol and diesel prices across tt
country continued their northward march and its retail rates to unprecedented levels while burnir
bigger holes in the consumers' pockets. The common people are cutting on their other expenses
manage their spending on fuel prices. Every citizen of the country is in anguish and deep distre
regarding the spiralling fuel and gas prices. India 1s witnessing systematic erosion of jobs, wag:
and household income. The middle class and those at the margins of our society are strugglin
These challenges have been compounded by runaway inflation and an unprecedented rise in pri
of almost all household items and essential commodities. I urge upon the Government to interver
in the matter and take immediate steps to check the steep hike in the prices of petroleum produc

daily.

*t48

Title: Regarding construction of RoB, VUP and CUP on NH 52 in Churu Parliamenta
Constituency, Rajasthan.

ot g HET () : TR ABUHT & & H AP AT HBAT 52 Pl 2 0 F 4 T BT b
W 8d BT URH fbar ST 81 IS FATT § gd TS &t JRem 31 =P I fafts fqum
HfYBTRTT & gRT TSH BT (AREUT fbar T Ul 39 F-ieur & SR urn T 6 3Me /T
IR ghersi § HH @ §M 84 VUP @ CUP S0 O &1 3fd SMa<addl g | T11d Hifan
STIRR, 3ATYAT, Wi, Soi SYRT, IHIR, Blex, RIS, AlGe ™I, Ydl WRI, Agat
JISUTY R WHTUT, G&Td d T[AYRT & IR TR, TIIRT 9 3R 9 71d §, S8 3! 3fd ol Hi
Y | BT RIFT W AU & GRT 34 IY-T1Y ROB §91 9 gq T 717 &1 6t 3901 T
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7= R g8 i € o 37 7ial & Reraxh samet U R g 9t TRHRT TRITE 9 3dd TN
TR TR US4l § 3R 3MHSH P 3! aR IS b! UR HIAT Usdl 8, oY TR goe
BN BT 3MTHT S I & 3R BB WMl R e gt Hi €, st oo I 3w 3
g TR H YEdl 81 3(a: TR Ued & A1efH ¥ WHR FRIY & b 37 I+ ™M | RO
VUP d CUP HaIH AT IR §dTE S, difes Hiasr & gee1sii &1 814 o aardl S Gab |

HON. CHAIRPERSON:
Shri Sanjay Jadhav — not present.

*t49

Title: Regarding implementation of Pradhan Mantri Awas Yojana (G) in Odisha.

SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): The Ministry of Rural Developme

opened Awas plus window to identify the eligible households left out from the Permanent We

List (PWL) of Pradhan Mantri Awas Yojana (G) by 7™ March, 2019. Our State of Odisha cou
register only 35,000 households within the stipulated period as the functionaries were preoccupi¢
with the work of General Elections of 2019. After Cyclone Fani, Awas plus window was openc
for 14 affected districts during September — October, 2019. Our State identified 7.87 lak
households in these districts making the total registration to 8.22 lakhs. The Ministry allotted tt
target of 8.17 lakhs under PMAY (G) to Odisha from the Awas plus list. During field verificatic
of August — September, 2021, 5.6 lakh households from the identified 8.22 lakhs were four
eligible for sanction of PMAY (G) houses. The hon. PM during his visit after Cyclone Fa
committed to sanction 1.84 PMAY Special houses to the Cyclone Fani affected families. I reque
the hon. Minister of Rural Development to allow opening of the Awaas plus window for or
month to accomplish the migration of data of 5.09 lakh households from Rural House Portal list -
PWL through Awas plus and also include 1.84 lakh PMAY Special houses to the Cyclone Fa
affected families as committed by the hon. Prime Minister in May, 2019.

HON. CHAIRPERSON: Dr. G. Ranjith Reddy — not present.

*t50

Title: Regarding resolution of water disputes between Rajasthan and other States.
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ot g AT (ATNR): UG Heied, H 3 AT1ead ¥ HRd WHR & ofd Nfad o
Sit BT ISR I & dfdd 5iat faara! & 2y AR & & 3 St R ATH N dd &
g T ATgdl § 1 31.12.1981 I TS, GRATON TUT ISR T & AU o A §
1415 Al & ST S1d & §caR & aR H T JHIATAT g1 UT 3R ST 39R 6
A Al & YT S H ¥ $d U 17.17 THEUH. T F AR AT FT TR 8.¢
.U, [uifkd frar mr o1 SR 9% a1¢ o WMHR Iad T & e do
U TG SIRfTaH 2014 TR 3118 99 I H AR I=dH TTad &1 JauTe b
A G <P qd H U DI Hel SeAT TIY & AR DI AT SR Iat g7 fgHrE
RIS, BTN, JTR U= 9 % AMRId Yo foedtt & 7ed feAid 12.05.1994 BT §U IHA
& ded 1.119 SITH AT ST &1 3fTde g3 4Tl $9 JHd H droldre 88 I IO ¢
IS e &1 Ut UTed 781 81 X671 3

1Y B HRAqR fored # it IR U a1 gRAmon I # [P Glgd ¥ TAT b1 g
Ot UTed Tt BY &7 g1 T1Y Bt 8RR ool IR Ryd 3fexr mieft wiek & 88 aad W[aieR @
&I 15,000 FHD I 18,500 FHD To1 SH g Hl HRA THR & HIHH Y Uolld TIHR 3
=T ST Sriféra § arfep a1 OTat @ &ifd BT AT A1 b SR I T} ASTRIM Bt S dT & Pl
3T TF |

YR DR DI Ao & faxgd viferes Rufd 7 ewd 1 ¢ud U o -
dfSd S faarcl &1 Seg W STeg, fARARU 631 &t SRexd g dlfd ISR H U Pt HHY BT
gC dP X ! ol U | 3T A v DI GalRId Iodl & 1Y Ut 93 B oleg U o
TS| 30T N T dfed T HTHA! & HRUI ISR Pl SHP 8P d [o& BT UM Iuasy 7
g1 OTa|

*t51

Title: Regarding start of several flights from Belgaum.

SHRIMATI MANGAL SURESH ANGADI (BELGAUM): Sir, Belgaum airport in the State «
Karnataka has the distinction of being one of the oldest airports in the State, having bec

established and operated since pre-Independence era.

The city Is educationally forward with the establishment of the Visvesvaraya Technologic
University (VTU) and Rani Channnamma University (RCU). Besides having several engineerir
colleges, medical and dental colleges, the city is industrially forward too.
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It has often been the persistent demand of the Constituency residents for the start of dai
flight services on routes: (1) Belagavi-Bangalore (morning flight), (2) Belagavi-Gorakhpur (Utt:
Pradesh), (3) Belagavi-Darbhanga-Gaya (Bihar), (4) Belagavi-Shirdi (Maharashtra), and (:

Belagavi-Varanasi with stress for the start of cargo services too.

The potential for further growth of the IT and BT Companies herein is exponential and tl
city 1s also a hub of industrial activities. Besides, many people from North Karnataka visit tt
holy shrines situated in North India frequently.

Belagavi airport has been chosen under UDAN Phase-3 and more than thirteen air servic
are already found operational. Hence, I request the hon. Minister of Civil Aviation to please loc
into the matter towards the early start of the above flight services on the said routes along with tl
start of cargo services. In this regard, I sincerely thank our hon. Prime Minister and hon. Civ
Aviation Minister. Thank you.

*t52

Title: Discussion on the motion for consideration of the Weapons of Mass Destruction and The
Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022 (Discussic
Concluded and Bill passed).

HON. CHAIRPERSON: Item No. 17 — Minister of External Affairs.

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR
Sir, I beg to move:

“That the Bill to amend the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Act, 2005, be taken into consideration.”

Sir, the House 1s aware that India implements its international obligations responsibly ar
this 1s recognised by the international community. Weapons of Mass Destruction and Delive
Systems Act, 2005 prohibits unlawful activities in respect of biological, chemical, and nucle
weapons, and their delivery systems. The initial focus was on export controls because we thoug

at that time in 2005 mainly in terms of trade of goods and technologies.

In recent years, however, international regulations relating to weapons of mass destructic
have been strengthened. In particular, the recommendations of the UN Security Council and tt

Financial Action Task Force (FATF) have mandated provisions against financing in relation
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these weapons. Presently, there are no specific provisions in the 2005 legislation relating

prohibition or prevention of financing. So, there is a need to amend the WMD Act to do so.

The proposed Bill 1s intended to prohibit financing of prohibited activities under the Act «
any relevant Act in relation to weapons of mass destruction. It also proposes empowering tl
Central Government to freeze, seize or attach funds or financial assets or economic resources fi
preventing such financing or prohibit making available such funds and resources. This Bill is
our national interest. It is in our global interest. It strengthens our credentials and image.

commend it for consideration.
HON. CHAIRPERSON: Motion moved:

“That the Bill to amend the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Act, 2005, be taken into consideration.”

SHRI UTTAM KUMAR REDDY (NALGONDA): Chairman, Sir, thank you for giving me ¢
opportunity to speak on the Bill to amend the Weapons of Mass Destruction and their Delive
Systems (Prohibition of Unlawful Activities) Act, 2005. As the Minister just stated, the ne
legislation prohibits the financing of weapons of mass destruction and their delivery systems. W
cannot disagree with the Minister on the Bill. But however, I want to make a few observatioi

and suggestions.

The entire Bill speaks about a person, an individual who finances weapons of ma
destruction. Probably, you have only amended the original Act and not had a look at that. But
would like to suggest that more than individuals who finance weapons of mass destruction ar
their delivery systems, it i1s organisations; it 1s countries. Also, the original Act envisaged large
for Indian citizens and extra-territorial applications. But you should now consider that this A
applies to foreigners, foreign citizens where we have extradition agreements with the foreig
countries. We all know who is financing the terror operations against India. There is specif
information about them regarding financing weapons of mass destruction. I think, FATF has als
put Pakistan on the grey list. The Government of India needs to do more about countri

financing weapons of mass destruction against India.

I would like to bring to the notice of the Minister, through you, that as far as weapons «
mass destruction are concerned, I have personal knowledge. I have served in the Armed Forces
India. I have served on both China and Pakistan borders as a fighter pilot. It should be alarmir
that all of the Pakistani aircraft and the modern Chinese aircraft now are delivery systems for ar
of the weapons of mass destruction. They can deliver tactical nuclear weapons; they can deliv:
chemical weapons. So, on the one hand, you have the modern acquisitions by Pakistan and Chit

and the present aircraft being able to deliver weapons of mass destruction and on the other han
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the Indian Air force with a sanctioned strength of 42 fighter squadrons has now come down to 2¢

I think, the Government should take a very, very serious note of this.

[ would like to also bring to the notice of the Government, through you, that weapons «
mass destruction were seriously used last in World War II when the cities of Hiroshima ar

Nagasaki were totally destroyed by an atomic bomb.

After that, for many decades, countries were afraid to use weapons of mass destruction. B
of late, countries are becoming more brazen in using these weapons whether it is in Syria or in tt
present Russia-Ukraine conflict where the Russian President himself in his statement asked h
nuclear forces to be alert.

I think, the Government of India must take note of this disturbing trend. The Government «
India must also take note of the fact that the weapons of mass destruction -- whether they a
nuclear, chemical, or biological -- are now becoming far more potent and powerful. I would al:
like to caution the Government of India that drones are now being manufactured to carry weapor
of mass destruction. This is an alarming situation. Now, we also have a situation where we has

instability in our neighbouring country. Actually, anything is possible now.

Hon. Chairperson, Sir, I would like to mention a few points about proliferation financin
which this Bill talks about. Most countries use existing mechanisms against terrorism and mong
laundering to achieve non-proliferation financing. The FATF report on ‘proliferation financin;
suggests that countries must also raise awareness and help clarify the obligations on individual
firms, and financial institutions to be vigilant to proliferation and proliferation financing as well
provide a basis within the country’s legal framework to report suspicious financial activity. Tl

present Bill does not mention either.

In order to fully achieve deterrence against proliferation financing, a level of internation
cooperation is required with respect to extradition. This is to avoid creating safe havens fi
violators of the law, and to ensure mutual legal assistance for investigation and prosecutic
against proliferation financing and against those who are financing weapons of mass destructio
However, at present, India has only around sixty extradition treaties or agreements with oth

nations.

Once again, I would like to mention about delivery systems. Please do not go by an earli
definition of delivery systems. Today, all fighter aircraft, in Pakistan and China, are capable «
delivering weapons of mass destruction. The Government of India must take appropriate measur:

on that.

Sir, before I conclude, since you were speaking about ... (Inferruptions)
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SHRI N. K. PREMACHANDRAN (KOLLAM): .... the Indian aircraft are not capable of th:

... (Interruptions)

SHRI UTTAM KUMAR REDDY: I cannot say that. ... (Interruptions). Before I conclude .

(Interruptions)

SHRI N. K. PREMACHANDRAN: A doubt is being raised that the Indian aircraft are n
capable of that. ... (Interruptions)

SHRI UTTAM KUMAR REDDY: At present, India’s nuclear policy does not permit tactic

nuclear weapons.

We are talking about weapons of mass destruction. We are talking about financing «
weapons of mass destruction. From its inception, the institution of the National Security Advis
and the Deputy National Security Advisor is being somehow restricted to the Indian Foreig
Service or Indian Police Service. It would be very appropriate if a military expert will also be tl
NSA or, at least, the Deputy NSA of this country. Thank you very much.

*m02

P d (Aargd) Isgat= SR (SR JrHion: IyTIfa S, s g3t fe 9u=a offte @
feaem T fomR fedhia’t ey (@ifefawm oife sMTpa Tacifadien smiehs faa T
S BT TR a1, 39 oY 3UHT 4=9adTg |

TRIed, 3T SARTH BT 3 U YebT g3l STH T fo B8 HReb ORI 5T 8 o
3fae AT fodt s 3, fomT farelt ST 6 11 @l TR WY 3R g Uid 8ok alf 1R =
I °IId g1 Sg | U §3MT, TSIl & Ta-d & 3aR IR 719 HiHdhd Tolc Al giF § ToT T
371 It was a terrorist attack. I8 GHd g 3R HRd H f 81 GPha1 ¢ | I8 Lh 1 91d & fb Fgi <
HIHHd Tolc SXAATA §3HT YT, 98 Y3R HIfcrc! &I 7| afe 98 dgd Ulcc SIfcict ol gidl, |
9gd deTe! {d St S a8 9/11 BT FRIBT W 3Heh g3l 3R ISP §1¢ 3HIBT 39
IHR TGT YT, b d1g Al o &= | fAafgar ol = g3 | Sl i faeat Wiear o1, a8 #R S
T IYP 3R TART TS deR UT| W1 YR H oft Y Tl 81 S Pl WBR FI o
& ARSI B JRI&Id 3@ DI eIl g

ZEifeg Ug Sl S sHE foet 31T &, I8 39 =1 ol GRI& B & fofg 3mam g1 Bler
R ARE T Bls 3T SR JU, d T & B P GHIGAT I9d g 3R Tg SNl Hidd
Toicd, STdNed 3UH BId §, §70! Agthadi §gd YR diid J gidt g1 3 fobs
W Red WR TR T13T, 981 T SI-3T ol bl TRIGHR 3R ITD! SNSH 3T HiFD
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goic o1 Jahd & | STIOIY 39 et ! ofran T B, 1feb S AehT o1 | T8 S aU=y 37 T
fSCaRM B, 3P SXaHTd W SIS ed Bidl ¢ | U8 Hgil db, fvd gl ddb ¥ Y, fobet
JaTe! HATW, SHPT Ugd § Py TATIRIT ol [T ST Hahdl g | 30 a1 & b afe 31
Tielt IaTd § o 98 el AR IR T SATE SR @Il 3, dfde 9u-g 3 A feweaw]
Hlde<y R Rifafe= # ®15 B T8l Fxd ¢ 1 3 g9 UAH W dale! F4Md §, 9P dIG
P! ey &1 9aie R &d ¢ | Wicy, TRAE 9 AR R 56! Red &1 3 9dig FR ad &

W, A PP d IU 8l bd 8, IAIdShd 90T 8l Jbhd o, ASTTalrhd auy |
Thd € 3R ok 3oyt 8 I 1 37 Y9 Sgauic R e Tt o 9, g7
BIEARIT Y 81 I8! 8, 37 Al IR it g 3 o1 9, gafe ug fae o mar g1 & 8
&1 91d g1 Bl §, T a8 2014 B §1d B §, 96 AR 78 WBR a1 1 39 THT T dl
e wd g, forw T8 g1 T % 98 o1 It uret €, S 3 BT YR&T Bt JaruRk A ¢
Who are you most confident in national security? 31 TR dNT A o &1 Ae ?}é@ T
HEl, S SV P JR&T HI JauRk A g

g Hdd a8 2014 D1 91 g | 3D &G dl 3P U8 H1H gU 6, Sl IWHR - fdhu 8, o
S P JRET B3 o | AT Sit &1 g T2 a9 § Ugd U Sexay g3 T, Ford 399 4T T
& STa IS 3MTciept U IT T A gHAT DR ®, al 37 g ae § Tae < I Pel f
H I BT U H SIaTd S| 3Tl Sd Iiofb el WTZa 1 TR WIS 81 381 8, I HRd BT 3+
& TP ¥ FdT S HT TP 330 71 311 o FYadR 8 w7 8 3R RRH & Fw i
ST g1 U H3it Sff gRT SR d Ut xR Sy 91T S 38T g1 Sl 90 3SR 7, 39
YR 3T-3MT H IHR 8T § | I Afyes TRyl & Hifd YRd S 8T 8|

DR. FAROOQ ABDULLAH (SRINAGAR): I want to remind that when Shri Vajpayee Ji w:
the Prime Minister, Kargil war took place. It was he who ordered the Air Force to strike wi
whatever weapons they have so that the war could be ended and he succeeded. I think, as yc
were in the Army, you knew how many casualties you would have had. It was his decision, mast
decision, to use whatever you have and destroy the enemy in those very bunkers, that were o
bunkers, that they were sitting in. You must be clear about it. He did it and he did it with fir

determination.

P d (HATgd) ISATH IBR: W, TG AP TR & AT AT HRA DT R 3
Holdd gIdT of X&1 § | There are possibilities for India to emerge even stronger. HIRd T HId(
2 THRN IS 9819 8T 5 | pad onft g1 =g, afcp wfeal I U1 Ad YRA &1 361 ¢/ “Ige
HTHDH HeT3UMYE H 3G & 3/eR foraT g3 g1 38 8H 3uH Rigid AFd § 3R 3R 8
3 T P T IRER A B, O T 3T B 1Y AR o Hf 9gd sRest g1 34T @
& H 3@d g4 UY A St 9 7 dad < B GRE&T DI Holed [, dfeh gER <=Ml 9 &
PP 3U RE &b (g7 1 T T T, d1fP T T TR ¥ 9uR 8 9 | fyag =)
ot T Bt 41 U= a1t T§ch §1 a8t O AT &f 24 TRAC Siteidl g1 3% 1Y T
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PIIeR CRAOToH W 31STE 3 11 § | =g Uo T30 oft A 3% I8 31S1g Hx & fg IR
far I dRE T Si-20 Gfe & sicx Comprehensive global strategy to combat terrorism and
greater role for United Nations. W% %‘I'Q UY HAI ot 7 9IR faar gquy & IREe & A
SRIdCd ardl, geR GR1 & AFUfd 3R U B & 91 IgiA a1d il G AT & Sren
31T XYY ¥ 3 Wy H STl gs o d e ¥ IR G U §lehR U Ul SR @B H &
Hehd &7

Sl BT ST &, O GUTFHAT Sff A Bl b JATSCS A DY 3R Holgd HRAT MG
3{TST 1 foet 31 XET ], 98 FATSCS %Y &! faaRYURT ¥ 3TIET 8, 37! U & ae F 31 T
gl

TYTFH S 7 7591 GRS AR SR AT & 3HER ATADHAIG b HUR {UT AT
3I3T3 | TR 31 ST dU=g o SHUR AT 3315, S AR Tl Al & SHIR I3
3O aTa | 3t BT B H A & S fSTl, gArses ARM & off IRAMC Riuiefed
35 SraIaihd 3R o 9u=g & SHUR ol H-a%M 6, IUD! 3R ASEd B P! d1d W
8| HRd TAR gHaT 1 dldhd| P URd B X1 8 b 39 dRe & I a4 dlidb Hddbdlal o
Hel (U4 B e 7 A1 T S weapons of mass destruction %., ¥ non-State actors, terrori
outfits B UTH I Ugd Tohd g 3R 394 § UHM TR daTe! 79 Tl g | forg TRg ¥ &1 Fal f
31t db S I 2005 BT B UT, 98 VT AT IY BMA DI 3R Holgd fbar T g1 3
W@a—lﬁﬂ,eﬁ weapons of mass destruction & 3R Q]T&IF‘T%, WW%%’Q, RET
ciIaIeRH & forg, fdlt +ff TRe o IOH IiRferd €, S0 ST —ed, S| I &I W
P P arhd 3@l g | Y 2005 P S ST U1, 98 §gd UITHd U1l I8 Rh Agthaaiy |
SR BIeHd YT o S AghaaR ST, TP SHUR BT T off Tohdl & | T TWPR Sal
& fob o1d dob URT T YT weapon of mass destruction fﬁfﬁ'ﬁﬁ'\' g1 dut a8 I Afdd & 3t
HRATS B TPh? SH dl Igd o & ST | TR B Fo! YHTTR I8 g 3R S8 FR
'\EIG{IGT?-TET 3‘@@?3@%?[%&@@'@7@% é@fﬁusﬁ‘cmﬁs Zero Tolerance towar
terrorism; Zero tolerance towards State aggressors 3R e Sl weapons of mass destruction %",
3 YR a3l Y §E O Tohd g | AR & 3feR T <& »9 fovar a1 fos e Rufaferm
for e I Rea Uy IR WaR 37 SIS &I $H5 HRP Uh JU &1 Tohdl § 3R T8 ¢
R ¥ UG ¢ fob U1 Tva 7 3R S 39! A & forg a8 S amr s @i gl 2
UF foX1 81 gohal g 3R 5/ T8 Fs R ! SiIST ST df Ueh duH, TR1 BT T SFAUR TR |
Tl g | 3 BRI fora-T 1t HUIel &, I8 BICT HU g1, ot BuT g1, it Y 9 Hffrhe
373[, SraIaioied dUg B daR B el %, 3@ BT ol T | Money laundering and fundir
of weapons of mass destruction, | Eﬂ:ﬁ b W q \_{l@ gl % 3R E@ﬁlﬂ Eb_l_sﬁ'ﬂ P FW fi
IS BT = 1 g, I 1T 5, S8l J BT AT I8T 8, B Afd HB! BIgY B gl
ISP FWR BIHY BT 9gd ol ¢ | Tg U Siidl STl IGT8-0 & b 9/11 & qIE SR
9gd PH 3MTdP! 3HA U & 3R BT BRI TG UT b IBI T BIol b Uh Tl
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O8] IR BISARiT 81 W1 8, D! UhSl 3R I BRU Y SHD! AT o YobT| S
3{TST T8 TN 2005 & T BT SNl SHSHE T T 7, TP e YT d1d T8 § b o BIg-q &
BT §, 34 3! FIRUAR a1 o Gobdn 8, 31d ITH! Ioll e Tobell 81 31d 39 fo7a ¢
WY g7, 9 Ia- g1 A g7, Ta- 396 AghaaRd gl JARCS =M JolegRH
g ﬁ?ﬁ IERKI gl %, 34! fOaRYURT &1 %I The proposed amendment aligns with the Unite
Nations Resolution 1540 of 2004.

TeEIed, BH 8 aRE q YR P! ASTd B & g, Sx-gfam ot ot divd &, 37 |1
IR, 1SS A9 & faaRYRT & Iy fiieid U AR B s 38 &, O 3 & 3z
AR YRI&A I8 T 3R Hol 39 a8 BT GHAT 7 81, S Nerve gas agents, oI Tradl H §¢
Yl Anthrax g311 gl ﬁﬁﬂﬂ%@,ﬁ%@ﬂ%@ﬁweapons of mass destructic
AP ATY| THUCIUG TS I &H H I9d gU I8 3HSHe A/ o 36T §| gHRI Adhe
W@%Qﬁa?ﬂ'm %,Gﬁweapons of mass destmction%ﬁﬂﬁ%@ﬂaﬂﬁ% S'ﬁ'i'ﬁaﬂ
weapons of mass destruction IT BIHGA U I FATANEHT U SWIHTA P P o °
STAHTS B DI HHIGT TG 3 | THIIT BHAR X D! I ORE ¥ AR @ Dl T¥d & [ 8
B BC O MU MRS &) IR TG I | 31T S T8 3 3w HATeT AR 3T g,
36 3P [OTT TUTS T § IR 39D GHYH HRAT g |

*m03

SHRI A. RAJA (NILGIRIS): Mr. Chairman Sir, I thank you for the opportunity that has bec
given to me to comment upon Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

Sir, I am happy that the Government has brought the Bill to strengthen the earlier legislatic
which was brought during the UPA Government in 2004 and 2005.

I recall India’s role in the domain of disarmament. Ever since Independence, India
Foreign Policy has been in pursuit of global nuclear disarmament. In 1998, at the Special Sessic
of the United General Assembly on Diasarmament at New York, the then Prime Minister, Sh
Rajiv Gandhi, gave a proposal to the United Nations for a phased elimination of nuclear weapoi
in a time bound framework. But that attempt did not succeed since some of the countries were n
cooperating at that time. Since then, time and again, we proved India’s status, though we got tl
status as nuclear weapons State, and we did not mitigate our stand that our objective is nucle:

weapon free world.
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Sir, India all along advocated International Non-Proliferation Agreement under whic
countries would agree to stop production of fissile material to be used as weapons but all tt
attempts including the proposal that was made by the then Prime Minister, Shri Rajiv Gandt
were futile since the States which were declared as nuclear weapon power States were not willir

to accept some of the terms which were proposed by Shri Rajiv Gandhi at that time.

In 1972 and 1998, we have come across some exercises like that of Pokhran but that do
not give any impression about us that we are not against disarmament. We proved that all o

efforts in this nuclear domain is only for our security and integrity.

Sir, the Bill is aimed to fulfil a limited purpose, namely, to prohibit financing of any activi
in relation to weapons of mass destruction and freeze such accounts if any. That is the provisic
available in the Bill. As such, it is completely consequential to the earlier legislation. Everyboc
in the House has welcomed it. There 1s no deviation in that stand.

On the other hand, using this occasion, I want to touch some information on the No:
Proliferation Treaty. Though we are not party to that, in letter and spirit, off the record, we a
abiding by the NPT. Even when we are not a member of the NPT, we are strictly following tt
Treaty. I want to recall some memories, as such.

What type of tangible achievements are going to be made by these legislations passed t
India or any other country under the NPT or non-NPT? That is the apprehension in the mind «
everyone. What is the mechanism available to holistically implement a legislation passed by tt
respective Parliament of the State which really wants to have peace, irrespective of the politic

entity of the State? That is the question.

My friend from the National Indian Congress says that we are not having adequa
mechanism in terms of aircraft and other mechanisms to curb this menace. But when we a
making a legislation like this, to implement such a legislation, what type of a Treaty are we goir
to enter into with other countries? If other countries would not be in line with this legislatio

what will be the purpose or solution of this legislation? I have my own doubt about it.

Sir, what did America do in Iran in the name of proliferation? In the name of proliferatio
America entered into Iran and did all the inhumane activities. Mass destruction was done in tl
name of proliferation. Nobody could stop it. Now, what is happening in Ukraine? Russia cann
be stopped by America. America did a wrong thing in Iran and the same wrong thing is beir

done by Russia. But both the countries are silent. The entire humanity is in peril.

That 1s why, I want to submit my own apprehension before this House. I want to invite tl
attention of the hon. Minister through you, Sir, that just making legislations, I think, cannot be
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holistic approach to curb the menace. Let some international treaties be initiated by the Unite

Nations.

My learned friend, the hon. Minister, 1s having a rich experience through his service
various countries. He might have met with many Ministers, many political heads of countri
across the world. He must have witnessed many incidents in respective countries where |
worked. Yes, State-wise legislation is essentially needed. But what is needed more is a collectiy
and holistic mechanism through the United Nations or any other forum not only to curb tl
menace but to implement this type of legislation in a proper manner irrespective of Sta

boundaries. That has to be addressed properly.

Sir, what type of hypocrisy 1s being perpetuated in North Korea by America? There a
many incidents in the world. What is happening in Ukraine? Countries including America ha
become helpless to address these issues. There are hundreds of incidents of pilferage in blac
market by the underworld of passing nuclear knowledge, materials and equipment. The ho
Minister might be aware of all these things. Sir, as reported, there are about 34,500 nucle
weapons at present in 50 countries excluding the weapons with the terrorists. As the House
aware, a few years back, a Pakistani nuclear scientist had stirred the issue of transfer «
technology of nuclear weapons by proliferating them to the other countries. The world h:
witnessed this. What happened after that? A new emerging situation and an emerging challeng
about the proliferation has arisen as a scientist of a neighbouring country has violated tt
commitment given to us by Lahore Declaration. The hon. Minister must be aware of what Laho
Declaration says. That was signed by the then Prime Minister Shri Atal Bihari Vajpayee and Sh
Musharraf. I am quoting from the Lahore Declaration: “The two sides will engage bilater
consultation on nuclear doctrines to development confidence building and to avoid conflic

between us”.

This Declaration was signed by the then Prime Minister Shri Vajpayee and Shri Musharra
Was it abided by Pakistan? Bilateral talks, agreements, treaties, diplomatic relations at tl
Minister level or at the Ambassador level or the Secretary level — all these have become
mockery now-a-days. That is why, the Government has to think what type of mechanism we ct

put forth before the United Nations to address these issues in a holistic manner.

Sir, there is a big market of nuclear trafficking as the United Nations report says. The repo
suspects that there are underworld operations behind it. But still, there is no holistic approach.
few years back, the United Nations Security Council requested all the States to adopt measures
criminalise the assistance of acquiring weapons of mass destruction. I think that this Bill has bes
brought to fulfil this obligation of United Nations Security Council. I wish I am correct in th
regard. For this reason, I welcome the efforts of the hon. Minister and the Government.
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Sir, I conclude with the words of the former Prime Minister Dr. Manmohan Singh. In h

first address to the nation, he said:

“India 1s a responsible nuclear power. We will continue to work to prevent proliferation «
weapons of mass destruction. At the same time, we remain committed to the goal «

universal nuclear disarmament.”

Sir, I am happy this Government is keeping the commitment which was given by L
Manmohan Singh without any reservation and criticism.

*m04

PROF. SOUGATA RAY (DUM DUM): Mr. Chairman, Sir, | rise to speak on the Weapons «
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022. This Bill has been brought forward in the interest of national security and nation

interest. So, we support the Bill.

Sir, this Bill is formed out of the recommendations of the Financial Action Task For
(FATF) to prohibit financing of terrorist activities. It empowers the Central Government to freez
seize or attach funds or other financial assets or economic resources for preventing such financin
prohibit making available funds, financial assets or economic resources for any prohibited activr

in relation to weapons of mass destruction and their delivery systems.

This Bill has been brought forward in a hurry because only on 4th April, the United Nation
meeting at Geneva, expressed deep concern over proliferation of weapons of mass destructio
Our Permanent Representative Dr. Pankaj Sharma said that India has been drawing the attentic
of the world towards these threats and the need to strengthen international cooperation to addre.
them through its annual consensus. He said: “We are deeply concerned about the proliferation «
weapons of mass destruction and their delivery systems, which endangers international peace ar

security”.

Sir, the whole theory 1s about a terrorist getting his hands on weapons of mass destructio
What are weapons of mass destruction? They are, nuclear, radiological, biological or chemic
weapons. The weapon of mass destruction was last used in Hiroshima and Nagasaki in 194
Since then, though the world has seen many small wars, weapons of mass destruction, which ki
millions of people in minutes, have not been used. This is called Mutually Assured Destructic

(MAD) and, that is why, nobody goes for it. But now, there are eight countries in the worl
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China, Russia, North Korea, Pakistan, India, France, UK and USA which have got weapons
mass destruction. This includes India and Pakistan and five of these countries are signatories -
the Non-Proliferation Treaty (NPT). India has not been a signatory to it. We have always cited o
own security concern and, that is why, we have not signed the NPT, though we are fi

disarmament. Mr. Raja spoke at length about Shri Rajiv Gandhi’s initiative in the matter.

Now, the important thing is to ensure the safety of our country in future. We may notice th
in the 9/11 terrorist attack America had their twin towers destroyed. Since then, they set up a ne
department called, Department of Homeland Security and since that time, no major terrori

incident has happened in the United States of America.

If you go to USA, not as a Minister but as an ordinary person, you would realise that the
have really tightened their homeland security. The main point is to tighten our own homelar
security so that this does not happen.

Now, having said that ... (Interruptions)

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): What
happening in West Bengal? ... (Interruptions)

PROF. SOUGATA RAY: That is not very important. You went to Bengal and lost all the seat:
That 1s why, that place is always in your mind. Why do you forget your defeat? You were goir
around 1n those villages and you lost all the seats ... (/nterruptions) Why are you talking abo
it? You are now a Minister of the Government of India. You forget about your defeat in Beng

... (Interruptions)
HON. CHAIRPERSON: Prof. Sougata Ray, kindly address to the Chair.
PROF. SOUGATA RAY: Yes, Sir.

We have gone through this process long ago. We remember Pokhran, 1998. We remembe
just to get out of US sanctions, Jaswant Singh-ji and Strobe Talbot talked for hours together, da
together to bring the Americans to understand our position with regard to vis-a-vis Nucle
Proliferation.

Now, the External Affairs Minister, who as I said, is a diplomat and taciturn, does not was
a single word, does not make a single wrong comment, made a comment today that the wor
order is changing. He said that he will be on the right side of the world order. I would like -
know from the hon. Minister, what world order is he talking of, and which side will we be
Yesterday, I raised some questions. He was busy and I instigated him. He did not reply. I aske

“Why has India gone into passive diplomacy where our diplomacy consists only of the Prin
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Minister ringing up Putin and Zelensky, and the External Affairs Minister meeting the Britis

Foreign Secretary or the Russian Foreign Minister?

Do we not have anything else?” Tanks of one country are pummelling another countr
Leave aside whether Zelensky is pro-American or Putin is right. We do not ask. But look at tt
courage that the Ukrainians have shown. Everybody thought that Russian tanks would cut throug
Ukraine like a knife through butter. But the people in Ukraine have resisted which proves th

nationalism is still a force in this world.

1. fRrewia ga (ME) : W, AT T8 DIs R 62 ... (FIUT)
Y. TN W : T 3¢h B, FT T8 331 82... (STIUM)
AT YR : 379 39 §1d IRGT

.. (TaYM)

). IRTA I : W, 39 ...+ B Afby|

Sir, I am saying that we should not take sides. But I say that when a country is beir
attacked even in today’s day and age, we should sit up and take notice. Jawaharlal Nehru wou
not have been a silent spectator. India’s Panchsheel does not advise being a silent spectator -

aforesaid genocide. India must be proactive considering her size, her importance.

Our diplomacy ... (Interruptions) 34 Tl & 9 S ot Sram, 7 oft SR Sft a1 9
Tt ST 3T §T ...+ 99 §1... (AU 3T AT S 8! PR & 1... (AIY) Tg STE o
PRP R ISAT G g AT BT W ... * BT ¢ | FT VAT EI BT 82 ... * ... (IIYUF)

HIE-ITT T 37T 3(THT 3M1a &I YIS &1 QT

HON. CHAIRPERSON: You are speaking on an international relations.

PROF. SOUGATA RAY: Why should a Minister disturb me? ... (Interruptions)

AT FHTAf: 379 T &1d 81 difert fd $eaAd Raxq 8 $@ dsdrge g1l 3yt 31
3O+ a1t IRT

PROF. SOUGATA RAY: I shall not be cowed down by any threat. I am addressing you.

about:blank 16/58



9/12/22, 10:35 AM about:blank

A UTAfd: 39 T a1d 781 dife fo gexwmd RawH o $© dedige U 34
3{UHT 91 IRITI

PROF. SOUGATA RAY: Sir, I am slowly in a process of concluding my speech. [ started mr
speech by supporting this Bill. [ started by praising Mr. Jaishankar. I said that the Foreig

Minister must persuade the Government to take a more pro-active role in the matter of confli
between Ukraine and Russia.

16.00 hrs

What is wrong in that? [ am again urging him to take a more proactive role in bringing tt
world from the brink of Mutually Assured Destruction (MAD) to having a better nuclea
controlled regime. India is totally silent on this issue. Only some officers go here and there. W
have not heard a single statement by the Prime Minister on the problem of nuclear proliferatior
We have not had any major statement from the Prime Minister on the matter of one counts
invading another country. Yes, it is said that Foreign Policy is ‘enlightened self-interest’. 1 kno
that. We have read what Machiavelli said but Foreign Policy is not Machiavelli alone. Foreig
Policy i1s also Panchsheel and Gautam Buddha’s teaching. We are a 5000-year-old country. W
must have a proper Foreign Policy. That is why, Sir, again, I am assuring the Minister our ft
support in any further efforts he may take towards the activities of rogue states, rogue individual
and criminals who tend to use weapons of mass destruction. But, let me tell you, Sir, that on ti
internet they are showing a method in which a college boy can assemble together a small nucle.
device. The point is not that but the point is to have vigilance. Abraham Lincoln said that etern
vigilance is the price of liberty. Are you vigilant enough? Do we keep track of who 1s doing wh

in the country? That is the important thing. We must defend ourselves.

Lastly, Sir, I will stop by quoting two lines by John Donne, the famous poet, quoted
Ernest Hemingway’s ‘For Whom the Bell Tolls’. He said:

Any man's death diminishes me,
because I am involved in mankind;
and, therefore, never send to know for whom the bell tolls,
it tolls for thee.

When somebody else is attacked, I feel the bell is tolling for me. We also have to defer
our heights in Galwan or in Pangong Lake. We have to defend our areas in Arunachal. We har
to find out friends who defend us in this difficult situation and that should be the crux of o

Foreign Policy.

about:blank 17/58



9/12/22, 10:35 AM about:blank

With that, Sir, I support the Bill and thank you for allowing me to speak.
HON. CHAIRPERSON: Thank you very much.
Shri Sanjeev Kumar ji.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, this word ... # is unparliamentary or nc

... (Interruptions)
HON. CHAIRPERSON: It should be removed from the record.

ST, fARTeid ga : W, T IR-SR 30 U H Hgd § b H IR-GR 30T i o Ha gl.
(@IYM) T - TR 8, 39H! UdT &1 el g [ fordl HeR 31T wiferardie & ol dle, b
pigc AR P BleHR 3R NI & $3...(TaYUM)

. T I - H SR 964 €, HH R IS B 1. (TaU™)
SI. FARpid ga : 98 00 3W1 3| 98 IW T BTN (JIYH)
A U : ot Tolld $AR S|
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DR. SANJEEV KUMAR SINGARI (KURNOOL): Thank you hon. Chairperson for giving n
this opportunity to speak on the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022, on behalf of YSRCP.

Sir, this Bill seeks to amend the principal Act of 2005. The proposed amendment states th
no person shall finance any activity which is prohibited under this Act, or under the Unitc
Nations (Security Council) Act, 1947 or any other relevant Act and the Government of India she
have powers to freeze attach the assets of such person or organisation, indulging directly «

indirectly in such unlawful activities.

Sir, the main objective of the Bill is to prevent unlawful activities relating to biologice
chemical and nuclear weapons including export of weapons or transfer of technology to ant

social elements.

Sir, YSRCP supports the proposed amendments because they are related to national securt

and the security of mankind.

Sir, I would like to speak in Telugu.
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While thanking our Honourable leader Shri YS Jagan Mohan Reddy and people of Kurno
for giving a person like me from ordinary family, this opportunity to speak in Parliament which
a Temple of the democracy. On behalf of YSRCP, I would like to express my views. Recentl
United Nations Security Council (UNSC) has come out with guidelines against use of Weapons «
Mass destruction. Through resolution no. 1540, UNSC has placed responsibility on Memb
Nations. We need to amend our laws in line with International Society. This is our internation
responsibility. Therefore, 1 feel that today we have this need to amend our law. As per ti

resolution of UNSC, there will be financial sanctions on countries which violates law.

The objectives of this amendment is to punish those who manufacture weapons of ma
destruction, to seize financial sources of those persons or organisations which support suc
unlawful activities, and to see that funds are not collected to support such activities. It

commendable that this act which was passed in 2005, is being amended now after 17 years.

Our enemy nations which are not capable of fighting with us are sowing seeds of hatred
the minds of disoriented youth of our country and thus indulging in indirect war. For such nation

this law should serve as a warning.

Our country 1s moving ahead in disarmament. Because we believe that whole world is o1
family. We want everyone to prosper. We want that nuclear weapons are wiped out from tl
world. This amendment is an effort in that direction. India is committed to ‘No first use’ polic
when it comes to use of Nuclear weapons. Even though we are capable of retaliation again
hostile countries which may attack us. We still wish peace. Our country 1s fighting terrorism for ¢
many decades. If terrorists get hold of weapons of mass destruction, we all know ti
consequences. We should respect the resolution of United Nations and also make other countri
to honour this resolution.

Sir, we should talk about biological weapons in this context. COVID pandemic should t
considered as a biological warfare. Before a virus infects a human being, it should first infect ¢
animal. After multiple mutations in animals, that virus would infect human beings. No one cou
prove that Covid was infected through animals. It 1s believed by intelligentsia that Americe
Scientists and Chinese Lab were conducting some experiments, which accidently resulted -
Corona pandemic throughout the world. We witnessed how humanity suffered during Coror
pandemic. Due to scarcity of oxygen, we lost lakhs of lives. I would like to inform the House th
Corona is known to mankind for the last 60 years. There were many diseases which were treatc
successfully. But there are many diseases which are far more dangerous than Corona. Whether w
are prepared for any such biological warfare in future? Only due to lack of oxygen, we lost lakl

of lives. We need to have an aim and strategy in place, to face any such crisis in future. In th
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direction, we need to strengthen our basic health infrastructure, by having adequate quantity «

oxygen, ventilators and medicines at village level as well. This should be our plan.

By mere passage of these bills, we should not assume that we are capable of handling ar
crisis. Like a knee jerk reflex, we witnessed intense suffering due to Corona pandemic, therefo

we should be prepared for such unforeseen perils in future so that we can manage them efficientl

[ have a question in my mind for the last 40 years and I would like to seek an answer fro
the respectable members of the House. India was a slave for more than 1000 years, under foreig
rule. The main reasons were, we do not have modern weapons then. There was no unity among
750 kings in India. But now the situation is different. We are an united country. We have powerf
weapons with us. Therefore, many countries fear our capabilities. I thank Union government fi
making efforts in strengthening our country’s capabilities.

I thank, hope of weaker sections and trendsetter Shri YS Jagan Mohan Reddy for giving n
this opportunity. I also thank honourable Chairman for giving me opportunity to speak on an isst

of national security.*

Jai Hind.

*m06
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Hele, Tgad 1P uRkyg # =M Reaiie Srefia #t oiR F srgd i ferar
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T AT T S 1 $THR 3R SIfa $d §U SO §1d THIE Hal § | 4=IaTE |
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SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Thank you, Sir. I rise to speak on tl
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activitie
Amendment Bill, 2022 brought by our hon. External Affairs Minister. This 1s a very old Act. .
2005 when this Act was passed, it banned only manufacturing of Weapons of Mass Destructior

Sir, the Bill seeks to provide for provisions against financing of proliferation of Weapons «
Mass Destruction and their delivery systems so as to fulfil our international obligations. Tt
United Nations Security Council’s targeted financial sanctions and recommendations of tl
Financial Action Task Force have mandated against financing of proliferation of Weapons of Ma
Destructions and their delivery systems, and this Bill has been brought in this background.

Sir, when it comes to preventing Weapons of Mass Destructions and proliferation, we nec
to be conscious of both State and non-State actors. Money laundering, terrorist financing ar
financing for proliferation of weapons of mass destruction can have negative effects on a counts
which may include increase in violent and organised crime and corruption. From an internation
perspective, it can result in loss of reputation in the international market, loss of don
functioning, loss of foreign direct investment and loss of credibility for the financial sectc
Therefore, identifying, assessing and understanding proliferation financing risks on a regular bas

is very much essential.

Sir, India has always made its position clear on this issue. India opposed signing the NP
and CTBT for valid reasons. India had campaigned for imposing a ban on nuclear weapon
testing for a long period. In 1954, India initiated a global call at the UN Disarmament Commissic
for putting an end to nuclear testing and a freeze on fissile material production. In 1978 and 198
at the Special Sessions on Disarmament, India proposed banning nuclear testing. In 1988, Ind
introduced an action plan for the time-bound elimination of nuclear weapons. However, in 199
India took a different course and opposed the treaty on the ground that it is silent on destruction «

existing nuclear stockpiles.

The treaty also does not contain any time-bound programme for destruction of nucle

weapons, thereby leaving nuclear disarmament solely to the discretion of nuclear weapon States.
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Sir, India underlined the importance of the Chemical Weapons Convention and tt
Biological Weapons Convention as examples of non-discriminatory treaties in the field «
disarmament for the total elimination of specific types of nuclear weapons of mass destructio
India reaffirms that disarmament is a primary goal of Chemical Weapons Convention and shou

remain a priority till the complete destruction of all chemical weapons is achieved.

India 1s a responsible nuclear weapon State and 1s committed, as per its nuclear doctrine,
maintain a credible, minimum deterrence with the posture of no-first-use and non-use against tt
non-nuclear weapon States. At the UN, India supports the full and effective implementation «
Chemical Weapons Convention and emphasises the strengthening of the OPCW to fulfil i

important mandate.

The present Bill 1s in our national interest and in accordance with our internation
obligations. I, on behalf of my party Biju Janata Dal, support this Bill. We always support any st¢

in the direction of our national security and global peace.

In fact, our hon. Chief Minister, Shri Naveen Patnaikji has advocated for inclusion ¢
ahimsa, that 1s, non-violence in the Preamble to our Constitution. That will strengthen India
position as a leader of peace.

With these words, I support the Bill and conclude. Thank you.

*mO08

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I rise to support the Weapons of Ma;
Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendment Bi
2022.

16.24 hrs (Shri1 Kodikunnil Suresh in the Chair)

The Bill, under clause 2, seeks to insert a new section, section 12A which reads out that r
person shall finance or provide financial services for any activity which is prohibited under th
Act, or under the United Nations (Security Council) Act, 1947 or any other relevant Act for tl
time being in force, or by an order issued under any such Act, in relation to weapons of ma
destruction and their delivery systems.

Sir, I have two small apprehensions on this Bill, and I am sure that through my discussic

over here, those points would be addressed. In Resolution 1540 (2004), the Security Counc

about:blank 23/58



9/12/22, 10:35 AM about:blank
decided that all States shall refrain from providing any form of support to actors that attempt
develop, acquire, manufacture, possess, transport, transfer or use nuclear, chemical or biologic
weapons and their means of delivery, in particular for terrorist purposes. The Resolution requir
all States to adopt and enforce appropriate laws to this effect as well as other effective measures
prevent the proliferation of these weapons and their means of delivery to actors, in particular fi

terrorist purposes.

Nonetheless, detecting proliferation-relevant illicit financing is even harder than detectir
money laundering or terrorism financing. The risks posed by Weapons of Mass Destruction ste
not only from ready-made bombs, nuclear, chemical, or radiological material but also from dua
use goods and technology that are traded, shipped, and used globally. Even the components fi
nuclear power reactors that generate electricity rely on dual-use components and technology th
can be used in a nuclear weapons programme. You can find these things in laptops, transistor
and in instant coffee maker also; the same technology is used, which, sort of, is related to the san
matter that we are discussing here. A common perception within the private financial sector is th
proliferation financing controls refer to the implementation of country-specific sanctions, fi
example, those designed to prevent North Korea and Iran from tapping into the global financi

system for proliferation activities.

However, country-specific sanctions should be seen as integral but not the only part
proliferation financing controls. Financial institutions are aware of UN Security Counc
resolutions though they are not always well-equipped to implement country-specific one
Moreover, sanctions implementation is the limited capacity of financial institutions to distinguis
proliferation activity. Financial institutions see only a small part of data related to a give
transaction and they do not have the technical expertise to distinguish what is proliferatios
relevant and what is not. So, that 1s a very difficult thing for financial institutions to figure out ar
that 1s something that has to be taken into consideration.

One of the most important areas for the Government to work upon is on informing tt
private sector promptly to match changes in UN designations of entities and individuals. Fi
example, if the UN Security Council designated new entities or individuals as proliferators, but
given country failed to update its lists, what happens is that these financial institutions continue
trade with these entities because they are not made aware of these changes in time. So, that 1s als
something that needs to be considered.

Finally, I would like to say that there are certain practicalities that come into these issu
and they need to be resolved. Financial institutions use software that screens transactions again
the lists of UN-designated entities and individuals. In practice, such screening systems return

high number of false positives. Basically, what that means is that because of name similaritie
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when you update the list, a high number of names come back to this system as false positives ar
that percentage is around 95. So, this is a huge risk. Risk managers spend a lot of time trying -
figure this out, which is very, very difficult for them. For example, they have to take such hig
volume of numbers and names, and they have to get into a menial job of separating them, whic

they could use for some other thing.

On behalf of Bahujan Samaj Party and behen Kumari Mayawati ji, I would like to suppc
this Bill. I have one more request. We have not passed a single Bill unanimously. There are mar

Bills that have been passed, and there have been support from the Opposition as well. I think suc

a Bill, when everybody is supporting it, PH q HH IR I Ui auHfd & g9 A &l g
1o Q, Fifes $H GART 4t 81U 8 | Y=arg |

DR. FAROOQ ABDULLAH (SRINAGAR): Sir, | have one request. We have hon. MLAs fro
Maharashtra. I think it will be nice if you could welcome them.

*m09

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, I stand here in support of tl
Bill that we are discussing today. I would definitely like to quote what the India’s stand at the U
is. It says that “they are deeply concerned over proliferation of weapons of mass destruction ar
their delivery system.” The earlier speaker, Professor Saugata Babu has already spoken about it
length, but in a synopsis, I would like to say that “India supports the full and effectiy
implementation of the Chemical Weapons Convention and emphasises the strengthening of tl
OPCW to fulfil its important mandate.”

Sir, 1t 1s very good that we have brought in this Bill and India has always had a very goc
and a positive image of a peace-loving and peace-making country. So, I congratulate the ho
Minister for bringing in this Bill. But I would like to bring to the notice of the House of what |
said. He said that we have come to the “new world order”. It is true that the world has change
There is a book by Mr. WS Carus, called Defining Weapons of Mass Destruction. It is one of tl
papers where he had said that the Centre of Study of Weapons of Mass Destruction, which is
National Defence University, has recommended “why do we not expand the scope given how tl
world is changing?”. Even the war today globally is a hybrid war now as we call it. They hax
recommended that India’s definition of ‘weapons of mass destructions’ is for nuclear, biologic
and chemical weapons. So, can we expand i1t? It may not be literally in this Bill. Maybe in the ne
few months you could consider this. This is my request to you. There are these new challeng

because of this new world order. Can we talk about radiology, talk about high explosives, ta
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about weapons of mass destruction or in fact potentially include CBRN weapons, other means «
causing massive disruptions such as cyber-attacks, electro-magnetic attacks, munitions? If w
could make it, I think we will really set a very good order, and a new precedent in the world th

India is very serious and committed. That is the only suggestion that I would like to make.

Besides this, I would like to put something on the table. In the larger scheme of things, it
a very small example. In Maharashtra recently there was a small power crisis in Mumbai city fi
over three hours. People said it was an act of hacking. It was the electromagnetic system whic

collapsed.

This could be a very small trial, we do not know. But for a city like Mumbai to have r
electricity 1s a big thing. We did not know how it stopped, how it collapsed. There was nothir
wrong with the grid. Could it have been an attack? I have no evidence to prove it, but this is ho
the story begins. The only point I am trying to make here is, could we consider broadening tt

definition?

Besides this, I would like to talk about some other issue which nobody else has mentione
and that 1s the zoonotic diseases. It 1s like a pandemic. There is a story that COVID-19 w:
probably an attack on the globe. Could we have a broad discussion on this? This is my suggestic
to the hon. Minister. What is interesting in this entire debate is this. When we brought the nucle
agreement, at that time we were sitting on that side and you were in a different role, and the:
were a lot of objections to the agreement. I do not want to get into a fu tu main main on th
because it 1s a very serious Bill. I am so glad that the agreement that the hon. Manmohan Singh
had led at that time to put India on the global map today has become a reality. In the Nucle:
Suppliers Group, we are a very important part. I really want to know from the hon. Minister th
with all the new friendships that you have made in the last few years, why have we not joined tt
Group as yet? What are we doing to excel our position? America was very positive about it. The
were a lot of nations which have supported India, but there are nations which have objected lil
New Zealand, Ireland, Austria, China. They have objected to us. Now. What is our position wi
such wonderful relations? I still remember this article. I was too tempted and I hope you indulg
me with this and take it on a little lighter note or a little banter in Parliament, sometimes. The
was a story which I was too tempted to talk about today. It says, “They talked, they posed, ar
they left.” The Indian Prime Minister and the Chinese President met 18 times since 2014. | star
corrected, it could be more. There were many, many meetings that they have had. I am a big o1
for dialogue. I am completely against any war.

But what has happened to our position by having so many meetings where they talked, the

posed and they left? What really happened between these three activities when they talked, the
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posed and they left? Something more substantial should come out of it. I would like to ask ti

hon. Minister where this is.

Like my colleague, Shri Ritesh Pandey talked extensively about the financing of it, | wou
like to ask this from the hon. Minister. It is a very good Bill. I think that any such thing must t
stopped. I think that the entire House in one voice supports your Bill. The only clarification that
would like to ask is that there is a note in the Statement of Objects and Reasons in 5 (b) (1) whe
it mentions ‘freeze, seize or attach funds’. I appreciate it as it is a wonderful thing, but wh

concerns me and more so because it is something very new.

I am not a financial expert, but I hear so much about the darknet and the crypto, and ¢
these funding being done through this. This 1s not only our problem. It is a global problem. Rig
now, our country has taxed it at 30 per cent. The hon. RBI Governor -- and not just the prese
Governor, but several Governors -- has constantly said about this kind of digital money «
‘transaction’ as you called it. Right now, I am really confused because it is not legal 1s what tl
Government says, but at the same time it is taxing it at 30 per cent. There is too much confusio
So, does an investor invest in it? I am asking this because tomorrow the Government will say 3
dl BT 81 8T Tl If they are bringing in this into crypto, then it could be an attack here, b
somebody could be paying in some other country. How are we going to ‘freeze, seize or attac
funds’? This is a completely grey area, which I think we must deliberate upon. It is not only abo

us, but it is a global issue that we need to raise.

Another thing that happened was actually a little embarrassing for us. I respect the ho
Defence Minister. He was very gracious about -- I would call it -- the ‘Brahmos experiment’.
was a mistake that happened. It was a misfire. | know that nobody did it intentionally, but the ho
Defence Minister was very kind enough and showed such humility to come and say that we wi
take corrective action and we are having an inquiry, but it was not intended at all. But tl
Philippines has objected to it as per newspaper reports. I am quoting all the data that has come
there. I have no access to any information. I am going by what the media said. If the Philippin
has shown concern and if these kinds of situations happen, then how are we going to control it?

think we should make it a little more academic also.

Yes, we support this Bill completely in one voice in this entire House, but we mu
definitely be very careful about the new technology coming in. We all are just raising our concert
even if these are just to make sure that it is a flawless Bill, and make sure that India is known fi
what it really is, which is about truth and it is about being a partner to everybody, with absolute

no warfare and a peace-loving nation like the Mahatma would have wanted it. Thank you, Sir.
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SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. I rise to support the Bill moved by tl
hon. External Affairs Minister. The objective of the Bill is limited. It seeks to ban funding fi
weapons of mass destruction and gives power to the Union Government for appropriate actic

against the culprits under the provisions of WMD Act.

Sir, I have a few quick points that I would like to make. Here, I would like to apprecia
first the foresight of our former Prime Ministers, Shrimati Indira Gandhi and Shri Atal Biha
Vajpayee ji, in making India a nuclear State. The reason I say this is because as we see what
happening in Ukraine, which remained a non-nuclear country since it believed the assuranc
given to it by the West and NATO and gave up its nuclear arms. But looking at the curre
situation in Ukraine, a question arises. Would Russia have attacked Ukraine if Ukraine he
possessed nuclear weapons? Conversely, could Russia have attacked Ukraine if Russia did n

have nuclear weapons with the confidence that it would not be countered by rest of the world?

The traditional arguments for nuclear non-proliferation have been somewhat disproven wi
this current case. Along with the new world order, we also need a new paradigm or a new nucle
doctrine not only to avoid mutually assured destruction between nuclear powers, which was tt
case in earlier days, but also how do we assure the non-nuclear countries of their sovereign right
How do we prevent nuclear countries from misusing their nuclear threat to bully smaller no
nuclear countries? This needs to be addressed by the world at large, and India has a leading role

play in defining this going forward.

What is the future of non-proliferation really needs to be carefully examined, understood :
a new paradigm needs to emerge?

One clarification I wish to seek 1s that the proposed insertion of Clause 12A appears to be
little vague. Here, you are saying no person shall finance any activity prohibited under this Act «
under the UN Security Council Act, 1947 or any other relevant Act for the time being in force.
think, this appears to be a bit vague as we have not mentioned which are the relevant Acts und
which you propose to take action.

So, I suggest for consideration of the hon. Minister to attach a schedule to this Bill and li

the Acts, Agreements, Convention, etc. which come under the purview of this legislation.

The next point [ wish to make is relating to India's full support and effective implementatic
of Chemical Weapons Convention, and strengthening the Organisation for Prohibition «

Chemical Weapons, and mandate given to it. And, at the same time, we are also voicing o1
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support for institutional strengthening of the Biological Weapons Convention, and bat for legal
binding protocol. But, if you look again at the ongoing Russia-Ukraine armed conflict, we hay
seen umpteen times statements coming from Russia about use of chemical weapons, and Ukrair
claiming that Russia may use biological and chemical weapons at any time. So, does it not defe
the very convention and objective which India and other countries are pursuing. If signatories

the Convention are blatantly breaking it, then, what is the use of this Convention?

Secondly, we are going to have the Ninth Review Conference of the Biological Weapoi
Convention this year. So, I wish to know what would be the approach of India in this Conferenc
in the light of ongoing Russia-Ukraine conflict. The third point I wish to make is about tl
effective response to a chemical or biological attack, particularly on our citizens. I wish to knoy
what sort of mechanism we have in place, be it relating to detection or providing antidotes «
decontaminate and guide people not to consume contaminated food and water. I am asking this :
we have seen the vulnerability of sarin nerve gas bioterrorism attack in Tokyo, where in spite «
having much better mechanism than India, which showed the vulnerability of civilian populatic
and killed 200 people. So, I wish to know the kind of mechanism and the national strategy that
in place in the event of a chemical or biological attack.

The next point which I want to make, I think, several Members have also asked is about tl
Coronavirus questioning whether it is a biological attack or not. I don’t think we have been able
come to any final conclusion on this because China is neither sharing any information ni
allowing any inspections. There are contradicting stories which the hon. Minister is aware ¢
more than what I could understand. If it is a biological weapon, the entire world could do nothir
or even come to a conclusion that it 1s a biological weapon, leave alone taking action or imposir
sanctions on China.

In such a scenario, I doubt that enactments like these would be of any help. I wish to have

response from the hon. Minister on this as well.

Sir, I feel, today, more than chemical and biological weapons, the world is threatened ar
facing risks posed by cyber weapons, hypersonic missiles, drone swarms, pandemic outbreaks, t
it manmade or natural. Now, drones are innovative and novel delivery of weapons of ma
destruction, be it chemical or biological, and are operated through artificial intelligence. So, w
need to evolve strategies and create firewalls against such attacks on India. I am sure the Hou:
would like to know what efforts are being made by the Ministry in this regard since there
nothing in this Bill.

Finally, I am fully with the hon. Minister and the Government to ruthlessly crush financir
any activity, which even in any remote possible way, is trying to help any activity, to prepare «
produce, or help in making weapons of mass destruction, and their delivery. But I just wish to ses
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one clarification. In the pursuit of India's national interest and for more benevolent use of suc
technologies, scientific research must have been taking place on such technologies. And, ho
Minister is aware that sort of R&D 1s critical for the country. So, I ask the hon. Minister to simp
clarify what the Government has done to ensure that such critical research on such technologies

not impeded, even unintentionally, due to this legislation.

So, Sir, these are some of the issues I thought that I should flag and share with the ho
Minister. I request him to look into them and see how best we can strengthen this legislation fro
all corners to protect not only this country but also its Exclusive Economic Zone and beyon

Thank you, Sir.

*mll

SHRI MANISH TEWARI (ANANDPUR SAHIB): Mr. Chairperson, Sir, I do not think th
anybody has a quibble with this Bill. As the hon. Minister Jaishankar explained that it

essentially to make us legally compliant with the mandates of the United Nations Security Counc
and the recommendations of the Financial Action Task Force, behind the original Bill which th
Bill seeks to amend lies an incredible story of multi-partisanship that we as a country need
celebrate. It 1s a story of how we first of all created, then nurtured, and sustained our strateg
autonomy without giving up our principled position towards a world where there i1s verifiabl

universal and comprehensive nuclear disarmament.

This 1s a story which started at the inception of the Indian nation itself in 1948 where tl
Atomic Energy Commission was established. In 1954, we had the Atomic Energy Establishme
in Trombay which is now called the Bhabha Atomic Research Centre which was brought in
existence in 1962. This House legislated the Atomic Energy Act and after the 1962, Sino-Ind

conflict took place and the 1964 nuclear test was carried out by China at Lop Nur on the 16
October, 1964. We commenced our Nuclear Weapons Programme that culminated in the fir
peaceful nuclear explosion in 1974 under the leadership of the then Prime Minister, Shrime
Indira Gandhi and then in 1998, when Shri Atal Bihari Vajpayee was the Prime Minister, v

decided to make the De Jure De Facto by carrying out two nuclear tests on the 1 th May and 13
May, 1998.

Why I say De Facto De Jure is because some people would recall the history of Operatic
Brasstacks in 1986 and the Robert Gates Mission in 1990 which essentially sent out a very, ve

clear signal that not only did we have the capacity in the early 90’s but, unfortunately, so did o
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western neighbour across the border. But the incredible thing, Mr. Chairperson, is that ¢
throughout this long journey, unlike Pakistan which opened a nuclear Walmart, — it had a rogt
scientist called A. Q. Khan who was not only accused but finally even held prima facie guilty t
Pakistan itself for proliferating nuclear and missile technology — India has been able to mainta
an impeccable track record insofar as non-proliferation is concerned. I think that was the reasc
why in 2008 when India negotiated the Indo-U.S. Nuclear Agreement under the leadership of the
Prime Minister, Dr. Manmohan Singh and the Minister was I think the then Joint Secretai

(Americas) and had played a very important role in bringing that agreement to fruition.

Not only were we the first non-nuclear weapon State in order to be able to conceptualise ¢
agreement which effectively smashed the entire architecture of nuclear apartheid which w:
created when the first peaceful nuclear explosion was carried out with the formation of ti
London Suppliers Group but we were able to also get a ‘clean’ waiver from the Nuclear Supplie
Group with regard to that Indo-U.S. Nuclear Agreement. And that brings me to a couple «
questions which I have for the hon. Minister which of course may go beyond the amplitude of th
Bill.

My first question is that, unfortunately, after the 2008 Indo-U.S. Nuclear Agreement and tt
‘clean’ waiver that we got from the Nuclear Suppliers Group, we do not seem to have made muc
progress with regard to getting membership of that particular organisation. My colleague, ho
Member, Supriya Sule ji, had alluded to some of the obstacles that are there in certain countri
which are opposing India’s membership of the NSG. I would want the hon. Minister to really t
and bring this House up to speed as to whether there has been any progress between 2018, whe
the Summit was held in Kazakhstan if I remember correctly from the top of my head, and 2022
our efforts to get membership of the Nuclear Suppliers Group.

My second point, which was alluded to by some Members of this House, is this. We ha
had this impeccable track record of nuclear non-proliferation. Coupled with that we har
maintained a very high degree of exactitude insofar as our delivery systems are concerned. Give
that the recent inadvertent launch of the Brahmos missile which landed in Mian Channu
Pakistan which, if you go by reports in the public domain, could have not only endangered civili:
aircraft which were in the vicinity of the trajectory of this missile but also may have invited
retaliatory launch given that unlike us our western neighbour actually has a first-use postur
could the Minister actually throw light as to what steps the Government has taken after th
inadvertent incident to ensure that something of this sort does not get repeated in future?

My penultimate question is with regard to something strange that I discovered while I w:
researching for this Bill. In the year 2018, in the Bodh Gaya blast case, the Weapons of Ma
Destruction Act was invoked by the National Investigation Agency.
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In fact, they invoked Sections 14, 17 and 19 of the Act. The public reports which are ther
or whatever is there in the public domain is completely ambiguous about really what happenc

after these Sections were invoked.

Could the Minister enlighten us whether chargesheets were filed in terms of these releva
Sections of the WMD Act? As I understand it, the Weapons of Mass Destruction Act is essential
to ensure that there is no proliferation of chemical, biological, radiological or nuclear weapon
Since this was the first time that our National Investigation Agency had actually invoke
provisions of this Act, could the Minister enlighten the House as to what has been the progress «

those investigations?

My last point would relate to our no-first-use posture. On the 17t of August, 1999, after o

nuclear test, India had put a draft nuclear doctrine in place, which was then formalised on the 4
of January, 2003 by the Cabinet Committee on Security Affairs. Since then, we have had a postu
of recessed deterrence and no-first-use.

In the year 2014, just before the elections, in the manifesto which was brought out by tt
Bharatiya Janata Party, if [ recall correctly at page 39 in subparagraph, there was a certain amou
of ambiguity with regard to this no-first-use posture. Subsequently, former Defence Minister M
Parrikar, when he was releasing a book, had actually gone a little further and really suggested th

the no-first-use posture possibly could be under consideration. Even the current Defence Minist:

Mr. Rajnath Singh, on the 16! of August, 2019, had alluded to some ambiguity in it after his vis
to Pokhran. The reason why I am posing these questions is because all this has created
consternation. Given the fact that our neighbourhood is extremely becoming difficult, it would t
enlightening to hear from the Minister as to whether we continue to maintain a no-first-u:

posture or is there any rethink in Government which he would like to share with the House?
Thank you very much, Mr. Chairperson.

DR. FAROOQ ABDULLAH: Sir, when Pokhran test took place, Prime Minister Atal Biha
Vajpayee took me also along. I would like to say one thing.

HON. CHAIRPERSON: If you want to speak on this, you can.

DR. FAROOQ ABDULLAH: We are proud of our scientists. With all the information they hav
America had no information that India was going to do this test. I think we should take note of th
and congratulate our scientists that no one in the world came to know that we had done these test

... (Interruptions)
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DR. SATYA PAL SINGH (BAGHPAT): Thank you, Chairman, Sir. I rise here in defence ar
support of this new amendment Bill, namely the Weapons of Mass Destruction and their Delive
Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022. As we know, it was an o
Act in the same name which was enacted in 2005, as many of our esteemed Members hay
mentioned. As the hon. Minister mentioned yesterday and today also that we are compliant «
conforming to the United Nations Security Council’s targeted financial sanctions and tl
recommendations of the Financial Action Task Force which have mandated against financing
proliferation of weapons of mass destruction and their delivery systems. In view of the abov
there is a need to amend the said Act to provide against the financing of proliferation of weapoi

of mass destruction and their delivery systems so as to fulfil our international obligations.

The Bill seeks to insert a new Section 12A — there 1s not much an amendment in that way
in the existing law which states that no person shall finance any activity which 1s prohibited und
this Act, or under the United Nations (Security Council) Act, 1947, or any other relevant Act fi
the time being in force, or by an order issued under any such Act, in relation to weapons of ma
destruction and their delivery systems. The Bill would give the Government of India powers
freeze, seize or attach funds or other financial assets or economic resources owned or controlle
wholly or jointly, directly or indirectly, by such person, or held by or on behalf of, or at ti
direction of, such person, or derived or generated from the funds or other assets owned

controlled, directly or indirectly, by such person.

I would like to say that this amendment Bill shows the deep commitment of ti
Government of India to our counter-terrorism measures. I would like to congratulate our ho
Prime Minister for the way he has taken the leadership when he took over as the Prime Minister «
this country, appealing to the world leaders to define the word ‘terrorism’ and to devise ¢
international counter-terrorism strategy. This amendment also shows our commitment to build
strong internal security infrastructure in this country. This Bill also shows our deep commitme
to international obligations and conventions. The Bill also shows our commitment to internation

peace, security and welfare of humanity.

That 1s why I would like to congratulate the hon. Minister and the Prime Minister of Indi

We all know, as has been mentioned earlier, about the devastation and destruction that tl
weapons of mass destruction carry. We all know the cases of Hiroshima and Nagasaki in Japar
In Hiroshima, it killed 1,40,000 people. In Nagasaki, it killed 74,000 people, and the survivo
suffered from cancer and other ailments in their lives. Even otherwise also, as some of my frien
mentioned earlier, there have been some recent incidents. Col. Rathore was telling as to wh

happened in Tokyo subway in Japan in 1995 and in America in 2001. Similarly, one Cheche
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terrorist threatened that he had buried a dirty bomb in a Moscow park and he will turn Mosco
city into an eternal desert. Similarly, recently, one American counter-terrorism official testifie
before the United States House Permanent Select Committee on Intelligence that Al-Qaeda in tl
Arabian Peninsula has high intention to procure chemical weapons and biological device
particularly in Pakistan and Yemen. So, we cannot say that the threat or the risk is over. We haxy

to be much more vigilant than ever before.
17.00 hrs

Hon. Chairperson, Sir, [ would also like to share the views of the hon. Member Shri Utta:
Kumar Reddy. The present Bill mentions about a person. Perhaps, I would also like to request tl
hon. Minister one thing. Now, there are such firms and companies. There are also rogue State
Sometimes they try to fund the terrorist activities. Smt. Supriya Sule was talking about it.

The United Nations Security Council Resolution 1540 talks about the chemical, biologic:
radiological, or nuclear (CBRN) weapons. I would like to ask the hon. Minister whether ti
Government will include it because there is no clarification on this issue. Similarly, I would als
like to request one thing though it 1s not directly related with his Ministry. It comes under tl
National Disaster Management Authority, which ultimately comes under the Ministry of Hon
Affairs. I have attended many conferences and workshops on CBRN. Basically, those conferenc:
or workshops focussed on how to defend ourselves. But unfortunately, even our Disast
Management Manual 1s not very clear. Who will be the first responder? Let us suppose that the
1s a biological attack or a chemical attack. Generally, or traditionally, it is the police, which is tl
first responder for such kinds of emergencies.

Is our police prepared for such kind of emergencies? Is our police trained or equipped
face such a situation? Shri Manish Tewari Ji was also talking about it. The Bhabha Atom
Research Centre 1s a nodal agency of the disaster management mechanism. I would like to kno
whether the Bhabha Atomic Research Centre will respond to such a situation. What will real
happen? CBRN weapons-related disasters are a matter of grave concern for all of us. The who
country 1s vulnerable to such kinds of attacks. How do we prepare ourselves? How do we train o
forces to tackle such a situation? How do we equip ourselves? Nowadays, we say that the NDR
or SDRF will take care of it. But NDRF is not present everywhere. I think, it will take a lot «
time. I think, this i1s an i1ssue which should be addressed urgently. There should be facilities so :
to isolate and decontaminate our patients and victims. There is no clarity on that also in o

Disaster Management Manual.

Hon. Chairperson, Sir, [ would like to tell you a story from a book namely ‘Anti-Gravi
Handbook’. In fact, this story had not come to our notice. In 1985, this book was published. In tt
said book, there 1s a wonderful story as to what really happened. In 1965, while Chinese were
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occupation of Tibet and Lhasa, they got some Sanskrit manuscripts and those Sanski
manuscripts were sent to Dr. Ruth Reyna, an American professor, and a Sanskrit scholar ar
Indologist. At that time, she was on sabbatical at the University of Punjab in Ludhiana. Tho:
manuscripts were sent to her for translation. That Professor translated those manuscripts. Tl
translation was sent to the Indian Institute of Science, Bangalore and to the Chinese as well. O
Indian Institute of Science, Bangalore said that ‘that manuscript was not of much use and it cou
not be used. It is not part of the book that we claim, that is, Young Servers’. But after a few year
in the year 1975, the Chinese spoke at a press conference that that manuscript was very importa:
and that they were going to use it for building interstellar spaceships. Years later, one Prof. A.
Krishnamurthy, from the same Indian Institute of Science, Bangalore said that they believed th
some of our texts, especially Vedas and Sanskrit texts, have the references of our spacecra:

aeronautics, and all these things.

I would like to ask the hon. Minister whether we can have a study on this in order to defer
our country and to protect our citizens. Can we study these Sanskrit texts so as to find out son

defensive mechanisms? Thank you very much.

*ml3

SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you very much, Sir, for giving n
an opportunity to speak on ‘The Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

Sir, of course, this is a good move. The scope of this Bill is very limited. This is
modification of the parent Act to the effect of including funding also within the ambit of tl
parent Act.

Sir, India’s stand was very clear always, now and then. India should stand for protecting tl

national interests, common goodness, and peace of the entire world.

Coming to this particular topic, we have always advocated for total disarmament. O
desire and ambition was to become a model to the entire world. We have done our level best
this direction. India took the initiative for the International Convention to Prohibit the Use «

Nuclear Weapon.

Sir, in 1988, at the special Session of the United Nations General Assembly on disarmame:

at New York, the then Prime Minister Rajiv Gandhi Ji put forward a comprehensive action ple
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based on this subject.

Sir, the original Bill in 2005 was moved by the then External Affairs Minister Shri Natw.
Singh. Our stand was very clear. Nuclear power can be used for security of the natio
development of the nation but at the same time, we were deadly against the misuse of it — wheth

it is chemical weapon, biological or toxic weapon. That was our clear stand.

Sir, we should be proud of our leaders. Our country should be really grateful to our form
leaders. They always took a bold step. We have to appreciate them for their farsightedness.

Rajiv Gandhi Ji’s Ministry has shown farsightedness, commitment for peaceful coexistenc

and world peace.

Sir, my tributes to such great leaders on this occasion. It may be noted that India has also ¢
institutionalised mechanism to prevent unlawful access to such weapons and their delive
system.

Use of nuclear energy is a useful thing and at the same time, we have to handle the misu:

of it and we must treat it with high-handedness.

Many learned friends were speaking about the consequences. If nuclear power is used in
negative manner, we cannot imagine the havoc it is going to make. It will lead to destruction «

life and organisms.

Sir, there are many International Conventions such as Chemical Convention, Biologic
Convention, Toxic Convention and we are all committed to go according to that.

There are many things. [ do not want to say much. UN Security Council Resolution 15¢
requires all States to adopt measures to criminalise assistance to non-State actors or to acqui
weapons of mass destruction and to put in place domestic control to prevent it. Sir, we were takir

such an initiative in the past also.

I would like to say one more thing. Misuse of legislation also is a problem. Last time als
when we were discussing about that, we were warning about that. This legislation is very goc
and everybody will support it. I have no doubt about it.

Sir, I am concluding by quoting the then External Affairs Minister. ‘I would once aga
reiterate that India 1s committed to safeguard its security as a nuclear weapon State and to deepc
its autonomous scientific and technical capability for meeting our security imperatives as well
our developmental goals’.
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Finally, he said: “We are committed to ensure that these do not fall into the wrong hand
especially the terrorists and non-State actors. India has an impeccable record in this regard ar

India will continue to work to prevent proliferation of weapons of mass destruction’.

Sir, I would like to conclude by saying that this is a legislation which has to be passc

unanimously. Let us hope for the best. Let us pass the legislation unanimously.

With these few words, I conclude.

*ml4

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson Sir, thank you very muc
for giving me this opportunity to take part in the discussion on the very important Bill, namely, t}
Weapons of Mass Destruction and their Delivery System (Prohibition of Unlawful Activitie
(Amendment) Bill of 2022.

Sir, the original Act of 2005 has to be amended. Section 12A has to be incorporated t
means of which the financing of all these activities -- financing also is becoming an unlawf
activity in respect of weapons of mass destruction -- can be stopped. I fully support th
amendment Bill, subject to certain specific clarifications from the hon. Minister.

Sir, it 1s well accepted that the weapons of mass destruction are always a threat -
international peace and security. Nuclear weapons, chemical weapons, biological weapons hay
already been described as weapons of mass destruction by the Resolution 1540 of 2004 of ti
United Nations Security Council. On the basis of that we enacted a legislation in 2005 and th
Bill was piloted by the then External Affairs Minister, Shri Natwar Singh. That original Act no
has to be amended through this Bill.

Sir, we have had the bitter experience of Hiroshima and Nagasaki. On August 06 ar
August 09, 1945, around 66,000 people died instantly and around 1,60,000 people died because «
radiation related diseases by the end of that year. This was the level of devastation caused by the:
weapons of mass destruction. That is why, in my opening remarks itself I have stated that the:
weapons are against international peace and security. Under these circumstances, tl
Disarmament Policy of the Government of India has to be highlighted at all the internation

forums.

These were first invented by Germany during the First World War. Weapons like poison g:

and pressurised tanks which spread deadly toxins over the battle field were used by Germany fi

about:blank 37/58



9/12/22, 10:35 AM about:blank
the first time. Such weapons killed and wounded thousands of people during the First World We
All these bitter experiences convinced the United Nations to incorporate and adopt this Resolutic

of 1540 in the United Security Council on 2gth April, 2004 in Chapter VII. It is still in existen
and India is a strong votary of the Disarmament Policy. Our policy is also very specific wi
regard to CTBT and NPT.

We have to protect and safeguard the interests of the country and at the same time, we wi
not use this weapon at first. Such a policy had been framed and is in place since Independenc
Just a while ago, Shri Basheer Saheb said we have to salute our forefathers for devising consiste:
policies in respect of nuclear disarmament.

Sir, coming to the provisions of this amending Bill, I would like to seek a few clarificatio
from the External Affairs Minister. This 1s meant to stop financing for proliferation as well as 1
delivery. Now, here it says, 'if any person’, any person may include a company and the definitic
of a company is according to Section 20 of the original Act. So, it is very clear. Section 20 says,
company includes a group of individuals also’. There is no fault in the definition and there is als
no harm in using the phrase "if any person’. I agree with it. My reservation is this. I would lil
know whether the provisions of the original Act were not sufficient to deal with this subject also.
would like quote Section 15 of the original Act. It says, "Punishment for aiding non-State actor «
terrorist: Any person, who with an intent to aid any non-State actor or terrorist contravenes tl
provisions of Section 9 of this Act shall be punishable with imprisonment for a term which she
not be less than five years but which may extend to imprisonment for life and also be liable
fine.” Any person, 'with an intent to aid’, "Aid’ here means with an intent to finance. S
‘financing” would then mean and include involvement in proliferation and delivery of ti

weapons of mass destruction and will come within the purview of Section 15 of the Act.

This 1s an amendment to the original Act. My question to the hon. Minister 1s, whether
not the amendment is highly required or essential. There is no doubt that I fully support tl
amendment. Already the existing provision in the original Act itself is very clear but there is r

provision to seize the property to which I agree.
Sir, let me come to section 17. It says:

“17. Punishment for violation of other provisions of the Act. -
1. Where any person contravenes, or abets or attempts to contravene,...”

‘Abets’ or ‘attempts to contravene’ means a person or a company who is financing th
proliferation of the weapons of mass destruction and their delivery also. Here, section 17 will t
attracted.

I would like to seek these clarifications from the hon. Minister. Also, section 3, sub-clau:

4 1s very clear. The applicability of the Act is also very clear. There is no ambiguity in this. [ a
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only seeking a clarification.
Hence, I fully support the Bill. With these words, I conclude.

*m15
SHRI P. RAVINDHRANATH (THENI): Sir, I would like to support the Bill.

Sir, let me first of all take the opportunity to appreciate our hon. Prime Minister, Sh
Narendra Modi for transforming our nation as a global leader through several significant strateg
initiatives. Thanks to the vision and leadership of our hon. Prime Minister, India is now playir
an active role in being a constructive contributor in the efforts to create an international ord

through reformed multilateralism and human centric globalisation.

[ also wish to appreciate our hon. Minister of External Affairs, Shri Jaishankar who:
guidance and efforts are helping India secure improved bilateral relations and regional stability.

Sir, the influence of online media was not that rampant in 2005 when this Bill was adoptec
Now, on You Tube or dark web, even a teenager can manufacture a WMD sitting at tt
convenience of their homes, instructed by an insane terrorist or even a hostile nation and financ
by another in a different nation. The web of terror financing has expanded manifold and it
important that we protect our nation from such insane terror or militant attacks.

The United Nations Secretary-General, Antonio Guterres in April, 2020 had warned that t

pandemic has revived the spectre of bio-terrorism. He has said:

“The weaknesses and lack of preparedness exposed by this pandemic provide a window ¢
how a bio-terrorist attack might unfold.”

Preparation is the key. We cannot be complacent and we cannot be preparing alone. Misu

of WMD leading to incidents like bio-terrorism is a global issue.

India, under the leadership of Prime Minister, Shri Narendra Modi, certainly has reasons -
be proud of its achievements. However, in the regional context, India’s pride, unfortunately,
also neighbour’s envy.

In 2008, when the UPA Government was in power, we saw a massive and coordinate
terror attack in Mumbai. This was not an attack carried at the borders. This happened well with
our boundaries, at the heart of our commercial capital. Of course, some attackers were neutralize
and some were put behind bars. But what about those who financed them? Should we belie
that they came within our boundaries without the support of insiders? It means that there 1s

well-oiled financial network functioning within our nation and across as well.
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I support this Bill in anticipation that these terror financing networks will be wiped off fro

our country as well as across the borders.

[ suggest to the hon. Minister that we must encourage the use of technological innovatior
and policies to improve our counter-proliferation efforts. We must be prepared to combat the u
of new mechanisms of financing these weapons, like the use of blockchain technology whic
supports cryptocurrencies like bitcoin or online crowdfunding websites.

Sir, our Government should ensure that periodic assessment of this enactment should t

there so that we can ensure proper functioning of our multiple agencies engaged in this work.

Sir, I support this Bill on behalf of our Party.

*ml6
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*ml7

SHRIMATI APARUPA PODDAR (ARAMBAGH): Mr. Chairman, Sir, I thank you for givir
me an opportunity to speak on the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

This Bill is in line with our international obligation under the UN Charter of promotir
international peace and development. The existing law covers unlawful activities relating
biological, chemical, and nuclear weapons and their delivery systems, and provides for integratc
legal measures to exercise control over the export of materials, equipment, and technologies
relation to weapons of mass destruction and their delivery systems, and for prevention of the

transfer to non-State actors or terrorists.

Sir, India is a responsible nuclear weapon State and is committed, as per its nucle
doctrine, to maintain credible, minimum deterrence with the posture of no-first use and non-u:
against non-nuclear weapon States. The parent Act provides overarching and integrated legislatic
prohibiting unlawful activities in relation to weapons of mass destruction and their delive:
systems. While reiterating India’s firm commitment to safeguard its security as a Nuclear Weapc
State and its undiminished commitment to global nuclear disarmament, the Act seeks -
effectively translate, at the operational level, India’s commitment to prevent proliferation «

weapons of mass destruction.

Sir, the Indian Government must view nuclear weapons as part of a comprehensive nation
security strategy that includes diplomacy, arms control initiatives, and conventional forces

maximise stability and peace in the region.

Cyber warfare technology is another trans-domain capability that is spreading rapidl
India’s nuclear weapons-related systems should be ready to respond to cyber threats. As Ind
remains particularly vulnerable to biological threats and has a history of hostile political conflict
India needs to take a lead in ensuring the Biological Weapons Convention is effective in its aim
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curbing use of biological agents or toxins. The primary focus of India at the Biological Weapoi
Convention should be to instil and participate in a scientific advisory board on the same lines :
the one attached to the Chemical Weapons Convention. The board should have scientis

representing various participating countries, industry, societies, and academics.
HON. CHAIRPERSON: Please conclude now.
SHRIMATI APARUPA PODDAR: Sir, I am just concluding.

Sir, there should be an immediate reform of DRDO whose top laboratory is the Defenc
Research and Development Establishment located at Gwalior in Madhya Pradesh. Since DRDO
massive failures of its indigenous weapons programmes do not paint an inspiring picture, [ wou

want the Minister to clarify how the Government plans to revamp production at DRDO.

*m18

SHRI KURUVA GORANTLA MADHAYV (HINDUPUR): Mr. Chairman, Sir, I thank you fi
giving me this opportunity.

Sir, the Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawf
Activities) Amendment Bill, 2022 seeks to prohibit financing of any activity in relation
weapons of mass destruction and their delivery systems. The Bill also aims to prohibit makir
available funds, financial assets or economic resources for any prohibited activity in connectic

with weapons of mass destruction and their delivery systems.

The Bill seeks to modify the 2005 law — Weapons of Mass Destruction and their Delive
Systems (Prohibition of Unlawful Activities) Act, 2005. The 2005 Act prohibits unlawf
activities including manufacturing, transport, or transfer and delivery of weapons of ma
destruction.

The Bill bars people from financing any prohibited activity related to weapons of ma
destruction and their delivery systems. To prevent such financing, the Bill empowers the Centre -
freeze, seize or attach funds, financial assets, or economic resources held, owned or controlle
directly or indirectly.

The Bill also prohibits people from making finances or related services available for t

benefit of other persons connected to any prohibited activity.
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It is in accordance with the recommendations of the Financial Action Task Force that ha
mandated against financing of proliferation of weapons of mass destruction and their delive

systems as well as the United Nations Security Council’s targeted financial sanctions.

The need of the Weapons of Mass Destruction Bill, 2022 was felt to fulfil India

international obligations.

Sir, I congratulate the Government for bringing this Bill and convey our party’s support -
this Bill. With these few words, I conclude. Thank you.

*ml19

KUNWAR DANISH ALI (AMROHA): Mr. Chairman, Sir, I rise here to support the Weapons «
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022.
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Mr. Chairman, Sir, I rise to support the Weapons of :(~3)) A (il jsis

Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activitie
Amendment Bill, 2022.
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ﬁﬁrﬁmgﬁaﬁgﬁ ﬂWﬁW,ﬁWUWﬁ%Wﬁ The Weapon «
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022 % TAYT T Sa & forg w1 gam g1 Mar & 189 3o § W0 A W IR FB1 8, I
Tg Ut

318 @i d uriegy, MeRsfly |1 g |

TS g1 O T s Bl IS § 1 31Tl T @Rl 3 SHHHY & 8, I Wd
Ht e uT| Pifds F a1e I g s W= |1 /0 g, I A g8 Srienoied AU |
IR W S 31 1 T8l g3, 3AReeT 3R A1 Ter-gR I oS I8 &1 Afce g & st fopdt
e A8 g 39 unferarde § aq¥d $ed®d o d9gd Idi gidl g, 89 Y a1d Hd g | fds
forea 3 arall 989 SCaDHH 81 UM TS AT 30 I W 81 gFF Sifde # 3T, &
e & TR 1 ST & AT IR et o1 a1 T a9 &1 a1 o & fore daR =gt ol

3{TeT ofdl A faeRr @50 St 8 % 3, e S gt Tewl A a0 #d gU
Tl $1 | o1 fae=r @31 St A1 31 161 ool i Pis f fagw Aifd 8, o9 31 ¢ § URd &
T3 8, BHD! Hgl AUl §, THD! Hel BIaal g, T HRIAT & dlg Hf g9 I8 T8l qH? 31

WA @ SR T SHT AP A U I RA T RNEIEI R, P A AW e, ThI1 A &
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BIET e, 9 H o1 §1 6T 82 Ofe Sl 81 38T €, U §HG! P15 @Il §H U gyl &
A T A H R AGHA | 39 e I 31U T 38 &1 S1d HId 8 | 3T TTY P 82

BReE T8 d 31T oel § 3MTd 8, = Ui Hfagurss # 31 T, 98 U8 89N iR
AT Y 1947-48 § U A 39 W 3fdY U Y PHooll B (011 &, d GAR ANRG 5 | Afdh
T aY 1947-48 T P13 o VAT et WST g3 S Uifehd Sifagurss HRR ¢ @1 81 I
3ferTS I o fora, a8t OR1 IR &1 foraT| T gTerd &2 31U A1y O11 gfaT el TSl § 3
3T I ATH AR o] A I8! g | 3T T & 1o TR g1 &l 31 HR G |

3t off =t e 38 81 H 98 T ¥t ¥ Gt T 98T I HRd gU Padl § f U
30+ IR H AW T DT Hg T YT, A1 U=t St damga & Rigid W™ 9d| &a
894 ¥ 81 81d1 8, Had HulP IS I 78! 8Idl 8, Hdd I8 He- U gl gidl & P HR
ST Ul 31U 3T &l F&T IGTHR UL Bl & | R SdT UTe| BTH B2 Jal o | 3T 3MTTe
3T TUTTH TR 3T dTehd TR 31T 31 8T & a+t 31U Hg 3B &1 3 I8 fyad 32

A ace o 3fTol Ser-3eRT Ufdefadiel H fareit & U O 6, fhell o U da g, fo
& U PIHI g dl Dis ST ¢ W8T 8 | HRD B T3forar H Uh H1S gl TR S0 | g31T| THfer
o gRER fRT AT U forg &t A fhw E¢39 1 o, g0 39! offa snedl-sredt 81 R
Hifch TAR U hig B ol o fob g4 fel ! Huftl Sisd = T, db THISC Whisl R T
g1 fpet 1 YT UgaT Tdb | a8 1993 §H SARE P d1d B 38

HON. CHAIRPERSON: Please conclude. We are short of time. The hon. Minister is ready fi
reply.

3. fAfRreid ga: av 1993 # aTSa Se1ieH <l TTT| T §H STob! Ul Sfed R UT 3@ ¢
g § It Hufty 7Teid dics ¥ SHfSid 1 715 & | BHR X &l died & g It Huf ¢
A3 I8 € A% &, 99 1987-88 & §Ig ddl Y| §H 3961 FT $© B U I8 g7 TS 8
qe®! 39 9 B Maxadmdr 81 gUA BT Rellcg=A 31T, ThUCIuh &1 RellegyH 31
foraesT Rigiedt BH1 81 918 Hilwa au— g, Salaisdd d9- g, Telid du-y g, TIgs
Ryl &1 Aren g1 a1 i) &1 AHa 81, 89 9! gfHa1 & 1Y Hdes 39 dRg &1 Ik
®I AH & A THUSTTE ReiiegR™ | A H B ATl At 3R guT &1 1Y ¢ ©
TSI 2t | ST HRT Y AHAT 3G 0 fod aax eMu g1 g9 3 T A @e g1 g
T & o AT 879 3R URA &I ATddaR &9 | A1 Tu™ T3t oft & arieE &
R G & Y=aTG AT d1gu|

1 Xeal & WY H (YT &1 JHT HRal § | o1 feg, 519 HRd |
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to support the B
under the nomenclature ‘Weapons of Mass Destruction and their Delivery Systems (Prohibition «
Unlawful Activities) Amendment Bill, 2022" as it intends to amend the Weapons of Ma:
Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Act, 2005. S
without having any reservation or without having any quarrel, all of us are extending our suppo
to this Bill.

Since yesterday, the House has been reverberating and ruminating over the mission, visio
thought, and philosophy of our predecessors such as Jawaharlal Nehruji, Indiraji, Rajivji, and At
Bihari Vajpayeeji. Ours is a great country; so, it is the bounden duty entrusted upon us to defer

and protect the country.

In the year 1988, on the 9™ June, at the United Nations Special Session on Disarmamer
Shri Rajiv Gandhi presented a time-bound action plan for nuclear weapon free world. So, it w:
enunciated by our country long back about what needs to be done for the people across the wor

to stem the rot arising out of the nuclear proliferation.

Here, we are all talking about Hiroshima and Nagasaki catastrophic destruction. It
alarming to note that still, the world possesses more than 13,400 nuclear weapons. There hay
been over 2,000 nuclear tests conducted till date. So, disarmament is the best protection again

such dangers. It was first conceived and enunciated by our country.

Jawaharlal Nehru conceived the Atomic Commission. In 1974, the project, Buddha came. .
1998, we had the project, Shanti. We had, at least, made ourselves as a force to be reckoned with.

So, now the point is that we are trying to resist the threat of weapons of mass destruction t

adopting some measures that have been depicted here in this Bill.

o SRR off ¥ Ue 91 ST 9redl § fob o fRgea™ ¥ U -1gY, U & TG U I
drere B AT fRgia & IR So! &) e U F HIT IR §, Afh 89 5O TS PR T @ ¢
HRfTE d & fPIR 3 9 Al Al AR T3 & 3R 9 3! Igi Hhagd 3R dreHey U
T T T | TAR <X P TR Y B Gedh 3R §UR <2 B BISHR ol R J 6% A §, 3
ATl & T 319 89 $© T8l B IHhd gl

s faa d B b oR @5 aufad 39d fUd g, df S9! Jufy Sisd &4 & fa
3TUH! T BT dMeT | 3T BT TfOIY, §H Y YS! BT o1 a16d | & AR Jiedde
GI-gR §Td SRR dgA1 ARdl g ... (STdYUH)

HON. CHAIRPERSON: Do not disturb.
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SHRI ADHIR RANJAN CHOWDHURY: Jaishankar Ji, what is the unequivocal definition «

weapons of mass destruction? ... (Interruptions)
HON. CHAIRPERSON: Let him complete, please.

SHRI ADHIR RANJAN CHOWDHURY: I do not have any idea. What is the unequivoc
definition of weapons of mass destruction? I think it depends upon the creativity of the enem
Before 9/11 in America, when the twin tower was demolished, had we, at that time, imagined th
an aircraft could be turned into a flying missile? So, it depends upon the creativity of the enem
So, we have to prepare ourselves for any eventuality. That should be done right at this situatic
because rogue States are there. A.Q Khan laboratory, I think, is still existing somewhere in tt

world. So, how will India be dealing with this kind of unforeseen situation?

Here you are talking about a person. A person cannot do anything on his own capacity. C
the one hand, you are talking about State-sponsored terrorism. The implication of it indicates th
some States must be behind the terrorist activity. So, we know, and even knowing everything, o

hands are tied. We have to plead in the international fora. Besides that, we can do nothing more.

[ would even suggest one thing to the hon. Minister and the Government of India. Till dat
from 1925 to 2017, 10 International Treaties on Weapons of Mass Destruction have been signe
They are Geneva Protocol, Partial Nuclear Test Ban Treaty, Outer Space Treaty, Non-Proliferatic
Treaty, Seabed Arms Control Treaty, Comprehensive Nuclear Test Ban Treaty, Biological ar
Toxin Weapons Convention, Chemical Weapons Convention and Treaty on Prohibition of Nucle
Weapons. S ge STl II_Es'ﬁq:Uf %, Comprehensive Nuclear Test Ban Treaty. 3d dd T not
force 81 3@ aY 2022 31T 7T @1 3@ TP entry into force BT Sl ST 8, 98 ¢ 3 dF 7
L-Ig;:tll %I Udh CIECL ST Comprehensive Nuclear Test Ban Treaty gl 91T, dg 3fHI d&b
Sl gl HHPA AR FAideied dud T 8T 8?2 This is poor man’s atom bomt
Conventional asymmetric P offset A b foId TR El’ﬁj BT SAHTA PR Ibd %I T R
fob U= 31t AT fSCaRM & 91 R R ol fewerg H faar T

AU 3Th A FSea—H 3 ¥ 781 &, Sfch 98 91d §gd YR ST & Tt 3T 8!
FHiFhd U, ST IU, T 3 B! dRRG & el g, Afh- gAR U 37 T o |
for wraRald a1 82 HIBIRRIT SHROI! HbHoH T 87 §HR UMY Id-1 Sedio-yg g a1 e
s T STaT Seaiol 1 oRexd gl & | 3ARE®T IR gHA 8 & §Ie IRT g-aT1 9ad |
T |

39 a1 g9 vl gad g 7, dfceT o1 AR U 91ed 52 89 Rt S uikd aR
Y BT ol R Jbd ¢ | 3T HoRHe difoe, 39 TR 84 PIg MU el g1 FH I &
BHR X1 1 FRI&d TW & fTT 311U S-Sl haH ST, g1 {1 fgafdbarge Iq®! 90+ 2
51| TTE 8 il DI 3BT TR T §RT Y, AR S DT 3=d1 A a1 R0 &, Ioiid et off <
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3BT T 1 R A9, Afh1 T8 S 8H YIH1 €, 89 ¥ & A0 T Iy Mm@ ¥, 3§ 3
3T 81 TGl |

*m22

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR
Mr. Chairman, Sir, [ have the privilege of speaking to this august House for a second time toda
and I would say that it 1s a particularly satisfying day in Parliament because twice I have seen th
there 1s unanimity in the House on a foreign policy matter. Earlier in the day I said that foreig
policy should be a subject for maximum consensus. [ am so glad that people are moving in th
direction, and the support that I have had from every Member who has participated — there we
totally 21 Members, who spoke on this Bill — is indeed something which 1s very heartening.

It is also natural that there will be questions, there will be concerns, clarifications sougt

and naturally when any Bill is tabled, it is the obligation of the Minister moving it to provide it.
17.52 hrs (Hon. Speaker in the Chair)

Mr. Speaker, Sir, what is it today that we are trying to do through this Bill? We a
upgrading a law, which 1s 17 years old, which like many other legislations clearly needs updatin
and updating laws and ending terminating antiquated rules are both part of good governance. S
today is an exercise in one way of good governance.

Now, to understand this particular Bill, I would take you back to a legislation which w:
passed by this House in 1947, which is called the United Nations Security Council Act. The A
essentially obligates us that the Central Government will apply any measures, not involving tt
use of Armed Forces, which will give effect to any decision of the Security Council. So, we hay
made a commitment as a part of our foreign policy at the very start of our Independence. We a
good members of the UN, and therefore, if there 1s a UN Security Council Resolution, whic

requires action, we will implement it.

What they did not do at that time in Resolution 1540 was to specifically refer to finance. S
when we moved this legislation in 2005, we took our provisions from the Security Counc
Resolution. Since then, the importance of finance has increased. Some Members have raised th
issue whether finance was implicit in it. I will address that particular issue. This has been tl

subject of a comment of the FATF.
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Now, all hon. Members will understand the importance of FATF. Today, the FATF evaluat
whether countries are responsible in terms of their financial policy. We have seen countries, wi
have done things, who have followed policies and actions which are not right, brought to accour
There are very significant consequences of that. I think, most Members are familiar with tt

countries involved. Some of them are very close to us.

The FATF has a recommendation number 7 which says that countries should impleme:
targeted financial action to comply with Security Council Resolution and that they should free:
without delay funds and assets and ensure no funds and assets are made available, directly «
indirectly, to any person or entity dealing with WMD. So, it is this process — our initial obligatio
the 1540 Resolution, the 2005 legislation we passed which today in the light of FAT
deliberations and our own security and our international obligation and the importance of financ

to this — which is causing us to come to you with this amendment.

Now, some specific issues were raised. I will deal with them very quickly. I think, Utta:
Reddyji, who was the first speaker, brought up the issue that we are referring to persons; we a
not referring to entities. Now, I would like to inform him, through you Sir, that under the Gener
Clauses Act, 1897, ‘persons’ is defined to include any company or association or body ¢
individuals, whether incorporated or not, and it covers entities, companies and organisations, ar
that the original Act, which we are amending today, also uses ‘persons’ in view of this. I thin

Premchandranji, later on in his remarks, recognised this.

The second issue which came up was this. What is the necessity for this? Can it not be dor
under the current legislation? Why do we have to take the trouble of amending it? Many oth
countries have specific legislation. Switzerland has Switzerland War Material Act. Germany h:
Germany’s Foreign Trade and Payments Act. So, there are many examples because FATF and tl

current requirements need a very specific reference to financing.

What were we doing till now? Till now, we were issuing notifications under the Unitc
Nations (Security Council) Act, 1947. What would we do? This would relate to financi
measures. Our notifications are implemented by the Reserve Bank of India and other involve
government bodies.

They would advise banks and they would do the monitoring, following the order whic
MEA would regularly bring out. Our effort today is to give legislative backing so that this is not
one-by-one ad hoc measure, but there is a legal statutory way of dealing with what is a continuot

problem.

Sir, there was an issue, which was raised, why this is so limited. It is limited. Many ho

Members have raised many other concerns. People have debated disarmament. They have debate
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world order. They have referred to other issues also.

HIEHTT 3 : AFHIT TS0, 3R IHT &t TgAfd 81 dl IHT &t Sdridre! faa aiikd 8

SEACT GRS LY
3P HIFHIT HSH: off 811 ... (WIUM)

18.00 hrs

DR. SUBRAHMANYAM JAISHANKAR: The issue is whether the proposal is very narrow «
not. It is meant to be an amendment for a shortcoming or for something which is missing in tl
current law. It is not meant to be a new law. It is not meant to be a broad policy directive. So,
acknowledge hon. Members who appreciated it. I appreciate and understand a lot of what the
have said on different issues. Many of them are not directly relevant to what we are discussin
For example, there was a reference to BrahMos missile. I think Raksha Mantri ji has made
statement already on this issue. There were some other issues which came up. I do not want -
address all the 1ssues. We are already at 6 o’clock. But [ want to emphasise that the whole purpo:
of this exercise i1s to make a very specific change in additionality in law so that this country
record, this country’ reputation, and this country’s security is ensured by financial measures whic
the Government is in a position to take.

There was also a concern expressed by Ritesh Pandey ji. He mentioned whether business:
by mistake will get caught in this situation that they did not know or something wrong was do1
or no one told them. Again, in the past, we have experience of this. We have outreach wi
industry. There 1s a way of communicating this. There 1s a long list of individuals and entities wt

are already sanctioned.

I think anybody who is dealing with this business, who is looking at anything whic
involves weapons of mass destruction, their technology, their equipment, our reach out, and t
nature of the business would alert them to it. So, I think the possibility that somebody would t
mistake get caught in a financial law 1s something which is not realistic. He was also concernc
about another issue. He said sometimes you get false positives. You put one name, someboc
else’s name comes. A sanctions list is not just about names. I have it in front of me. It has a lot «
particulars. It has a person’s name; it has aliases; it has date of birth; it has place of birth; it h:
nationality; it has passport number; identification number; address; etc. So, the possibility th
somebody would get mistakenly caught in a financial situation, and therefore, will be wrong
harmed 1s something for which I would say the experience since 2005 has not borne out. If it h:
not happened in the last 17 years, I think Members should be confident that that is somethir

which would not take place.
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There was also an issue whether this would affect legitimate research and development.
think Jayadev Galla ji raised this issue. That is again not the case. This is a very specialised area.

think the country’s scientists and Government are very aware of what they are doing.

Manish Tewarti ji raised one particular case. This was relating to Bodhgaya. He wanted
know whether NIA had filed a chargesheet referring to the WMD Act in the case of the Bodhgay
incident in 2018. I would like to confirm to him — he is not in the House — that this was not tt
case. The FIR had mentioned it. But this was not a decision of the NIA, and when NIA toc
charge of the case, there was no reference to the WMD Act.

Premachandran ji raised one very specific issue saying that there was a reference to aid ar
to abet, and if there is aid and abet in the existing law, why should you have a specific reference
finance. The judgement of the Finance Ministry, the Law Ministry, and even the Foreign Minist
is that aid and abet were not sufficient, that it required something very specific on finance. FAT
required it. Section 15 only refers to punishment for contravening section 9. He wanted th
clarification and he said if I give that clarification, he would be prepared to support the Bill. So,
hope he will support the Bill.

Sir, over and above this, I will very quickly run through some notable points which ho
Members raised. There were references to extradition agreement. It is a very different matte
What extradition agreements we have, what is our success, who have we been able to bring, wt
did what crime under which regime, is a different subject. We will have, I suspect, differir

opinions. We will not have the consensus that we have on foreign policy.

The second issue, I think, is the relevance of this. I think Rajyavardhan Rathore Ji made
very good point. We think of this like something happening in a movie - gl gl %, D)
m 3P ﬁ dohdl %‘I These things have happened in real life. In Japan, you had a sar
attack. You had the anthrax letters that he referred to. So, they are not far-fetched scenarios. S

we are dealing with the security of the nation. I referred to the broad purposes.

Saugata Roy Ji today and yesterday made a set of observations, again not specific to tt
issue. He felt that [ was very taciturn. I spoke very little. I think perhaps I am reflective of
Government which does more and speaks less. Maybe he is comfortable with that period, and
noted the remarks of Nishikant Ji. In fact, yesterday, he referred to Krishna Menon. Krishi
Menon is known for a record of giving the world’s longest speech in the United Nations. Yes.
assure you, I can say the same in six minutes. So, my point is that today, we should be le
concerned about giving gyan to the world over foreign policy. We should play our role. W
should make our contributions. We should look at our national interest. I wish you do th
effectively. I am, hon. Speaker Sir, with your permission, referring to this because he made a ve
specific observation saying that our diplomacy is passive. At the same time, he said, the Prin
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Minister had spoken to Ukraine and Russia only. 3 TSI IR 3R q\a’ﬁl & dg | %, wi
else will he speak to? So, he is speaking to the relevant parties. Maybe doing the relevant thir
may look irrelevant to other people, I do not know. But the point I want to make is that we a
today in diplomacy very, very focussed. In the morning, we had discussed one aspect of o
diplomacy. Today, we are looking at a policy and legal issue which is very pointedly aimed
something else.

Beyond this, I would make the point that today there are big challenges. A lot of tt
challenges are there in disarmament, in arms control, and in the proliferation domains. There a
regimes and laws which we are part of. One thing which many hon. Members expressed interest
is, where are we in the Nuclear Suppliers Group. The Nuclear Suppliers Group requires
consensus. There is a reason, and many of you are aware of why that consensus is not there. The:
are countries which genuinely have concerns which they are willing to debate; there are countris
which seem to have another agenda and are creating blocks to the consensus. So, it is somethir
that we are working on. But again, the House will appreciate that since 2014, we have become
Member of the MTCR, we have become a member of the Wassenaar Arrangement, and we have
become a member of the Australia Group. So, our role in global arms control, disarmamer
proliferation regimes, and initiatives is very strong today. Our reputation is very good, and
believe that the passage of this Bill will strengthen both our national security and our glob

reputation.

With your permission, this was my response to the queries of the hon. Members.
| 3e&: U4 T8 &:

i Ife®d WeR & Y 3R It e Jume foraTaral &1 ufaus
SAFTH, 2005 ﬂﬁ?ﬁa{% HA Tl [Ada® mﬁwm

URTd Sdighd g3HT I

HE-TT 3egeE: 36 I [390d IR WusaR faaR &t |
AT 3T8l: UY I8 o

i @< 2 fadge &1 s a1
TR ¥dlipd g3l
s 2 fadge O Sitg foar m|

Clause 1 Short title and commencement
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AT 3regel : oY faes I8d Sif, SRNe T8 -1.

ft fammae USRI TSHa RATRR-Riyg): siene Tgicy, o4 fadus & sfsde ¥ g
s eHe fear g1 3irel 39 e H wHl Heley A iR IRGd fadues Uy fosar g1 A9 fadt & f
39 faeRre 1 311eT dics GHT | 3R el o GHT Y UM B & a1 T HgmHied Igufd off
IR 81 & q¥d 91 IUDT A 8H1 A1feT| ST U 3MaR IWURT &1 39 A9g § fAfurs
ST | 98 A faeeh B

AT 3feef : o 39 e Dl faggT HR ]| 72
oft fammae HTISRTa WShd: § faggT HRaT § |

AT e : T GUT DI g 3901 ¢ & At [Gd HISE I&Hd §RT U¥gd HRMeH ©
ary ferar Se?

LM P T P AL F 919y o |
I & : U T8 6
I Ws | fadgss &1 e 1”

U Td Wi g3 |
W 1, fadge 4 Sie fear |
AT G 3R f39ae &1 1 9 faees & Sirs feu |

HIFAIT Y& : A A oft, 3fd 3y w3 b fadaes aid febar S
DR. SUBRAHMANYAM JAISHANKAR : Sir, I beg to move :
“That the Bill be passed.”
A 3 : U% T8 ©:
“fob faeraes Ut febar Smw 1~

URdTd Tdidhd g3

*t53
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Title: Motion regarding 33rd report of the business advisory committee (Motion Adopted).

IS ST HATAY | 59 WA 9YUT SEpia wATad W g A (o SrefH 3w duara
e ARy, H URdTd BT § -

{3 THT 6 310, 2022 BT JHT H Tgd B HA0 TiHf & 339 ufadeT § Tgad g1
AT 388 : UH TE @ -

3 T 6 30T, 2022 B! JHT T TR DT HA0N TfHfd & 339 Ufdde S geud g1
URdTd Wdipd g3

SEVERAL HON. MEMBERS : Sir, ‘Zero Hour’. ... (Interruptions) Please, Sir.

(Interruptions)

I E: GHT DT SR TSAR, 7 U, 2022 DI TRE Fo ab & [og RIFTT P ST
gl

18.12 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, April 7, 2022/Chaitra 17, 1944 (Saka).

about:blank 56/58



9/12/22, 10:35 AM about:blank

INTERNET

The Original Version of Lok Sabha proceedings is available on Parliament of India
Website and

Lok Sabha Website at the following addresses:

http://www.parliamentofindia.nic.in

http://www.loksabha.nic.in

LIVE TELECAST OF PROCEEDIN F LOK SABHA

Lok Sabha proceedings are being telecast live on Sansad T.V. Channel. Live telecqst
begins at

11 A.M. everyday the Lok Sabha sits, till the adjournment of the House.

Published under Rules 379 and 382 of the Rules of Procedure and Conduct of Business

in Lok Sabha (Sixteenth Edition)

* The sign + marked above the name of a Member indicates that the Question was actually
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* English translation of the Speech originally delivered in Odia.

# English translation of Speech originally delivered in Odia.

* Available in Master copy of Debate, placed in Library.
* Not recorded

* Expunged as ordered by the Chair.

* Expunged as ordered by the Chair.

* Not recorded

* Not recorded

about:blank 58/58



